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PART HI—Acts of the West Bengal Legislature,

SOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative

NOTIFICATION

No. 60-L—-January 16, 2015—~The following Act of the West Bengal Legislawre, having been assented by
the Governor. is hereby published for general information:—

West Bengal Act XXI of 2014

THE WEST BENGAL UNIVERSITY OF TEACHERS TRAINING,
EDUCATIONPLANNING AND ADNMINISTRATION
ACT, 2014,
[Passed Iy the West Bengal Legislauire.)
[ Assent of the Governor was first published ingthe Kolkata Guzerie,

Lxtraordinory, of the Tamuary 16, 2015 ]

An Acy to provide Jor the establishoment and incarporaiion of a Universiy for
promoting teache s wainisg, educational planning and adminixtration in e Saite of

West Bengal and 1o provide for matess connected therewith or mcidental theieio

Cedoeation planning and admimsiraton and e alhed
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PG e



to

THE KOLKATA GAZETTE. EXTRAORDINARY. JANUARY 16, 2015

[Part

Shart e, extent
and

SO neEment

frefnnton.

The Wesi Beugal University of Teachers” Trainng, Lilucation
Ploniing and Adminisirarion Acr, 20114

(Cinapivr Lo—=Prefiinary =S s 1020
AND WHEREAS 11 s necessary 1o support the establishiment and development of
facibies of rescarch i the wachers” cducatons and g colleges and centres of
study 1 education planning and administrauon and allied areas, responsive 1o the

global changes o mcthodok

of teachers” travmng. education planning and
adminstiation, and the need of West Bengals

Axp wHirEas iUis expedient to establish o University of teachers” training, cducation
planning and administration in West Bengal:

AND WHEREAS 1S necessary to confer vpon David Hare Tramming Colleze. a century

Tratning institute in the State, the status of o University o enable it 1o

old Teachers
function as the umbrella institute for @l the institutions imparting education
and rescarch in tcachers’ education and training, education planning and
administration:

It s hereby enacted in the Sixty-Nifth Year of the Republic of India, by the
Legisluure of West Bengaloas fnllows:—

CHAPTER |

Prefiminary

1. 115 This Act may be called the West Bengal University of Teachers” Training.
Sducation Planning and Administration Act, 2014,

(25 1t extends w the whole of the State of West Bengal,

-3

(31 This sevaon and seetion 656 shall come nto foree at once, and the remaining
provisions of this Actshall come it foree on such dute or dates as the State Govemment
maoy. by notification, in the Qfftcial Gazene, appoint and different dates may be
appointed for different provisions of this Act.

2. In this Act unless there s anything repugnant o the subjeet or contexi —

F1 A els e ST e e it e ..
i1 U Academie Council” meuass the Academie Council of the University:

2y tucadenme yeor” means i period of reelve months commencine on th
. . - : = 3¢
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The West Bengal University of Teachers Training, Educanion

(at)
(12)
(13)
(14)

(19

(16}

(17

(18)
(19)
(20)

@1

(22)

(28)

Planning and Administration Act. 2014,

(Chaprer |—Preliminary—Section 2.}

“existing college” means the David Hare Training College;

“Finance Commitize” means the Finance Committee of the University;
“financial year” means the year ending on the 31st day of March;
“Governor” means the Governor of the State of West Bengal,
“Minister” means the Minister-in-Charge of the Bigher Education
Department of the State Government;

“Nutional Couneil of Teacher Education” or "NCTET means the ] fational
Couneil Tor Teacher Education established under the Nutional Counell
{or Teacher Education Act, 1993

“nan-teaching cmployee” means a non-eaching employec, other than an
officer. or a teacher (including part-time teaching post). appointed ar
recognised as such by the University;

“officer” means an officer of the University:

“prescribed” means prescribed by rules made under this Act:
“Principal” means the head of a college or of an instituiion, by whatever
name called; ‘
“Pro-Vice-Chancellor” means the Pro-Vice-Chancellor of the University;
“self-financed college’” means a college which is fully financed, maintained
and managed by private organization:

“Srate Council of Education, Research und Traning” means the State
Council of Education, Research and Training s constituted by the State
Government:

“Srate Government” means the Government of West Beagaln the Figher
Fducation Department:

“Statutes”. “Ordinances” and “Regulations”™ mean. respectively. the

Statutes, Ordinances. and Regulations made under tus Act
“grudent” means a student of the University, and includes any person
enrolled by the University for pursuing any course of study or research
in the University:
“srudents’ council” means.—
(a) i relation to the University, the Students’ council constituted m
the manner provided by repulations: and
{b) inrelation to an affiliated college. the Students” council constituted
in the manner provided by regalalions:

“teacher of college™ means a Professor or an Associste Professor oo an
Assistant Professoror any other person. holding o whole e substannve

teaching post and appaimed na permanent vacaney oo calleee oy

ax

pesiitution recovmzed as such by the Stie Government:

“reacher of waiversny T meins o Professor o an Assocuie Professaron as

Aaspstant Professar or any other person bodding awhole tme subssiann e
aching postand appainied in a permanent vacancy i Liniversiiy of

yenized as such by the Umversity with price approval of the Sune

WOTrnIment:

“Uhvers means the West Rengal Universily of Teachers” Trainimg.

Fducstion Planning and Adminisition copstioned nnder this Aot

7 of

1993
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The

University.

The West Bengal Universuy of Teachers” Traimng, Lducarion
Planning and Administrarion Act. 2014

(Chapter 11.—The University and iis Officers.—Secrions 3, 4.)

(31} “University Grants Commission” means the University Grants Commiission
established under the University Grants Commission Act, 1656;

(32) “University Laboratory™, “University Library”, “University Museum”
or “University Institution” mean a laboratory, a library, 4 museum or an
institution, as the case may be, maintained and managed by the University,
whetlier established by it or not; '

(33) “Vice-Chancellor” means the Vice-Chancellor of the University.

>

CHAPTER N1

The University and its Officers

3. (1) There shall be a University by the name of the West Bengal University of
Teachers’ Training, Education Planning and Administraion, to be constituted
on the land and properties of the David Hare Training College, a century old
Government Teachers’ Training lnstitute, "

(2) The first Chancellor and the first Vice-Chancellor of the University and the
first members of the Court and the Exceutive Council, and all persons who may
hereafter become the Chancellor or the Viee-Chancellor of the University ov the
members of the Court or the Executive Coungil, so long as they continue to hold such
office or membership, shall constitute a body corporate by the name of the West
Bengal University of Teachers” Training, Education Planning and Adminisiration.

(3) The headquarter of the University shall be sitwated within the metropolitan
area of Kolkata.

(4) The University shall have perpetuad successian and o common seal and shall
sue and be sued by the name of the West Bengal Usiversity of Teachers” Trainine
Cducation Planning and Administration, -

(5) tu al) suits and other legal procesdings by or against the University, the
picadings shall be sivned and verified by the Registrar and al} processes in such soits
and proceedings shall be issucd to. and served vu, the Registrar.,

4., The objects of the University shal] be:—

(1) 1nargamze pre-service and in-service training programmes in the area of
scdnaaoy schers’ fraing ; H L :
pedagogy, leachers” training including training in primary education
educatonal planning and administration and allied disciplines;
(231 1o provide academic : ofession: idance ey, i
) L;] e 1 LmA(l professional guidunce 1o ugencies. institutions
and persomne engaged i teachers” training meluding training in primary
cducation, educational planning and administration: ) ‘
3) PRES e 1 osye PPN N
(3) toofferundereraduite and post-graduate conrses and 1o award dearees i
¢ = o
advance siadies in cducation, rhy

OO Sl ccte il ool .
catonad planing. cducational adimimsiration, school education. higher

teachers” training, i
3 sieal educaton,

,.,[ 1Cnito }”U)il"' H’(lll >(]“,n”“)] [RISIR! -(1 \ Ay (i alion
cdu SN edy £071s due wealin
[RISSRFETALER £2 [ L] i alp s 1ot SRS .l> \. L
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The West Bengal University of Teachers’ Training, Lducarion

Planning and Administration Act, 2014

(Chaprer 11.—The University and irs Officers.—Section 4.)
p ] [J

(5) ta prepare, print and publish papers, periodicals and books in furtherance

(6)

8)

(%)

(10)

(14)

{15

5

116}

of these objectives and especially to bring out Journal on Educational
Planning and Administration:

o organize training, conferences. workshops. meetings. seminars and
briefing sessions for educational personnel of State Governents:

1o offer consultancy services to State Government, other State
Governments, educational institutions and insttutions or arganizations
in the State or outside the State and abroad upon approval of the State
Government:

1o organize orientation and (raining programmes and refresher courses
for teacher-cducators and for University and College Administrators
engaged in educational planming and administration;

to organize orientation programmes, seminars and discussion groups for
persons including legislators, administrators and officess in the field of
educational planning and administration at the level of policy making in
State Government:

1o collaborate with other agencies, institutions and organizations, including
the University Grants Commission, the National Counneil for Teacher
Education, the Universities and other allied institutions in the State, outside
the State and abroad upon approval of the Swaie Government. in such
way as may be considered necessary for the promotion of these ohjectves:
1o offer fellowships, scholarships and academic awards in furtherance of
the objects of the University:

to confer honorary fellowships on eminent educationists for their
contribution in the field of educational planning and administration;

(o undertake extension programme and field outreach aclivities L0
contribute to the development of saciety;

(o conduct the above-mentioned programmes and courses in its Campus,
off- Campuses. and off-shore campuses:

to evolve and implement a new programme of teachers’ education thal
would provide education and training 1o prospective teachers that wim at
developmem of new integral development of teachers;

(o (rain prospective teachers based on alobally benchmarked curricubum
with idens eleaned from the fusion of the intellectual traditinns of India
and the West:

W promote the indigenous radition of teacher-student relationship

various DNields of homanities, arts. crafis, sciences. rechnolozies and yoga.

psychalogical and physical education;

to publish and disseminate resulis of advanced rezearch relating 10
reachers’ education for purposes of advanceiment of cupacities Lo wwach
and learn amang professional weachers as also among parents. social
educators and social workers:

1o promote nutianal and international coaperation inweachers” educaiion as
also in the development of eaching-learmng matenal through anline

PrOgrantimes. < locumentaries, musical and dramatic progyamnies and films:



6 THE KOLKATA GAZETTE, EXTRAORDINARY, JANUARY 16, 2015
The West Bengal Universuty of Teachers’ Training, Educarion
Planning and Administration Aci, 2014
(Cimprer Il.—The Universiry and jts Officers—Section 5.)

(20) to undertake, conduct and promote any programme that will enhance the
highest aims aof pedagogy and synthesis of knowledge-systems and
internatonalisni:

(21} 1o introduce and nurture inpovations in the educauon sysiem 80 as o
reflect India’s spirtual knowledge. u'nchcuualny and mexhaustible
(,F(.(Jll\ll\’

22y 1o da or pe form all such other acts, functions and things as may he
deemed necessary in furtherance of the gbove objectives of the University
in collaboration with National Council for Teacher Education and other
regulatory bodies.

Powers of ihe 5. The University shall have the powers :—
SUniversity. -

(1) to make Statutes, Ordinances and Regulations for the conduct of the
affairs of the University and to-add. amend, vary or rescind them from
e o time;

(2) twestablish Departments, Schools or Centres of advance study and reseurch
in such branches of study as the University deems appropriate for the
advancement of learning and dissemination of knowledge in such
branches; ‘

(3) to design and deliver courses of study and research and to provide
insiructions insuch branches of study as the University deems apnrapriale

) ) i
for the advancement of leaming and dissemination of knowledge in such
branches:

td) o provide for instruction i such branches of lear mng as the University
may. from time o time. deternune and to make provisions for research
and for the advancement and disseminadtion of knowledge

(5) toconferor ‘gr;.ml‘ subject 10 such eriteria or conditions as the University
may determine. Degrees. Diplamas or C ertificates and other academic
distinctions on the basis of examinations, evaluation or any other method
of testing. on persons who have satisfactorily completed the approved
courses of study or research ; s iy be prescribed and shall I have passed

! 3
the velevant examinations oy mi filled any ather canditions as laid dawn
from ume o time:

(6Y 10 withdraw such Devrees, Diplomas or Certificates and other academie
distinctions for good and suffivien cause:

( sttt and award e )le

(7) \/) TSt ;) 11';( | u;Jl ellowships, Sehaol: arships, Emerus Img_\un“hlll\

1“1”\“ rolessarshps, 1
s Honorary Degiees - Prrzes and Medals in such
AN 08 may be proviged by regnlations.

PR G appoim Ciher On conimey o ot N .
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{9 o accord aflihiation N
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ob study as the Unjverg, ] mehes
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The West Bengal Universiry of Teachers' Training, Educarion

(L

(16)

(17

(18)

(19

{200

Planning and Administrarion Act, 2074,

(Chapter 11.—The University and i Officers.—Section 3.)

(o determine the standard and procedure of admission o different courses
of study in the University wand also in the atfihated institutions winch
may include examination, evaluation or any other method of testing:

to recognize any institution of higher learning or studies for such purposes
as the University may determine and to withdraw such recognition;

to organize and to undertake extramural studies. extension services and
other measures for promotion of education;

to institute, with priér approval of the State Government, the posts of

Professors, Associate Professors, Assistant Professors and other teaching
or academic posts required by the University for tmparting instruction or
for preparing educational material or conducting other academic activities,
including providing guidance to the students. designing and delivering
of courses, and evaluation of the work done by the students, and to appoint
persons to such posts of Professors, Associate Professors. Assistant
Professors or other posts cither on full-time or part-ime basis or on
contract.

to create. with prior approval of the State Government, academic.
administrative, technical, ministerial or any other post(s) ander the
University and te make appointments thereto in accordance with the
Starutes, Ordinances and Regulations of the University:

(o recognize persons working in other Universities, institutions or
organizations as leachers of the University on such terms and conditions
as may be provided by regulations:

1o co-operale, collaborate and interact with the West Benpal State Council
of Higher Education constituted under the West Bengal State Council of
Higher Edueation Act, 1994, as well as Universitics and educational or
research instituiipns and authorities within the country and abread, in
such manner and for such purposes as the University may determine:

1o set up or establish and maintain Centres. Campuses. off-campuses and
off-chore campuscs on its own o in associalion with partoer mstitutions
in such manner and for such purposes as may he determined by the

Liniversity with a view o uchicving s uhjectives

tor sponsor and undertake rescarch and advisory services. and for that
PUTPOSE Lo enter inio such arrangements with other institutions ar bodies

as the University may deem necessary:

1o organize and conduct refresher courses. workshops. seminars and other
progrimmes for teachers, evaluators, and other academic. adminjstrative
and technical staff of the University and other institutions and also for
the members of the general public;

to regulate. contral and enforce discipline among the students and all
categories of employees and Lo provide by regulutions the conditions of
service and the code of conduct of such employees and take such
disciplinary measwres in this regand as may be deemed by the University

10 De necessary:

to make arransements Tor promaiing she health and veneral welfiie of

1he ;‘\111[11\1}:(‘(’\ ol the Tlnn L‘]‘\'il}';

West Ben. Arq
XXXV of
1994,
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The West Bengal Universiry of Teachers’ Training, Edicarion

(23)

(24)

-~
g
L

(26)

(29)

Planning and Administrarion Ace, 2074.

(Chaprer L.—The University and its Officers.—Section 3.)

o receive and accept benefactions. donations. grants. subscriptions.
securies and property of any kind on such terms as may be decmed
desirable for the purpose of the University comsistent with (e objects for
which the University is established:

o acquire by gift. purchase, exchange, lease, hire or otherwise, or hald
and manage any property movable or mmmovable, including trust and
endowment properties. which may be necessary or convenient for the
purpose of the Uni versity. and to buiid. construct, improve, alter, demolish
and acquire such buildi ngs, works and constructions as may be necessary
for-carrying out the objectives of the University;

1o sell, lease, exchanae. hire or otherwise transfer and dispose of all or

any portion of the property, movable or. immovable, of the University.
provided that the same is for the purposes of the University and further
provided that prior approval in writin g of the State Government is obtained
Tor such transfer or transaction of mavable or immovable property;

to nvest and deal with any maney and securities of the University not
tmmediarely required for any of ite activities in such a manner as miy he
provided by the Statates. Ordinances and Fegulations of the University
as may be laid down from time 10 time:

e draw and accept, to make and endorse, to discount and negotiate.
promissory notes, bills of exchange, cheques 6r other negotiable
ingtruments;

to create any Reserve Fund, Corpus Fund, Sinking Fund, Insurance TFund,
Provident Fund or any other Special Fund. whether for depreciation or
for repairs. improving, extending or maintaining any of the properties or
rights of the University or for recoupurent of wasting assets or benefiis
of the employees and for any other purposes for which the University
deems it expedient oy proper Lo ereate or maintain uny such |

und or
funds:

to borrow and raise money with or without security or on ()
@ mortaage. charge or hypothecation or pledae of
helonging w the University or in
than pror approval in w

1€ secunty of
all or any property
any other manner whatsoe ver, provided
riting of the Stute Governmen is obtamed in tha
behalt and the same is for the purposes of the University,

o execale conveyances, trinsders fe-conveyanees, morigages. Jegses.
heenses. and agreements 1 respect of prope;

s movable or immoviable.
chihng Governmeny se

uries belonging o the Liniversiy or 1o he
auquired for the purpoase of (he University,

teenter mlo agrecment wig the Government ol [ndis. the State
Government. the Governments of other Stutes in India. the Universiy
Cirants Commission. the Al Tndia Council for Technic y
other aushorities. industries or professional org
erants;

al Education. or
anzations for TeCeIving

10 CDes . Caury oul, VATY. 0oF cancel CONtracts:

to regulate the expenditure and Mmanage the accounts of the Universiiy 0

as Lo ke §) n(‘-H'—!'imnfing as far as possible:

to do ] seel acs as nay b necessiy Tor o incrdenial to, the exereise
challorany ol the powar of the Viiversivy and ae s, hecomdociee 1o
the praivicaion of alf oy Ay obrhie ohjecr of e Uinicerag i
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The West Bengal Universitv of Teacliers’ Training, Lducation

Planming and Adminsuation Act 2004,

( Chapier 11.—The University and iis Officers.—Section 0.)

Jurisdiclion 6. (1) Notwithstanding contained elsewhere in this Act or in any other faw for
the time being in force, with effeet from such date as the State Government may. by

notification,

(0)

(b)

tdhy

(e

appoint in this behalf,—

all colleges and educational institutions, whether Government o1
Government-aided or self-financed, imparting education in teachers’
training, primary teachers trafning, advance studies in education,
educational planning. educational administration, physical cducatian, $ports
cducation, educational manugement and information system und such
branches of study as the University deems appropriate for the advancement
of learning and dissemination of knowledge in such branches and affiliated
to any other Universily in the State shall—

(i) he deemed 10 be affiliazed 1o the University subject 1 such terms
and conditions. as imposed by the University. natinconsisient with
the provisions ol this AcCor any other law for the ume being
force. and

(i) ceasc to be affiliated 10 the University 10 which any such college or
institution may have been affiliaied before the sad date;

any Principal, teacher, or other employee, or any member of the Governing
Body, by whatever name called, or any student, of any such affiliated
college or institution, holding. by virtue of his being such Principal,
teacher, or other employee, of member or stadent, any office in or under
any University or any of the authorities of such University to which such
college or institution was affiliated before the said date. shall cease to
hold such office and the vacancy so caused shall be deemed to be a casual
vacancy for the purpases of the law under which that University was
established:

whenever the University issues directions in addition to the requirements
stipulated in sub-clause () of clause (2), the affitinted institution shatl be
pound 10 comply with such 1erims and conditons ax miy be incorporated
in the directions of te Tiniversy within such reasonable time as may be
determined by the University:

the University shiall have poswer to alter os withdraw the affilition deemed
1o have heen granted under this section. if the alfifioted institution does
not comply with all the ternis and conditions of such affiliation:

for the purpose of deemed affiliaiion under this sul-section, 1t shall be
competent for the University to satisfy itsell (n such manner as it iy
decide, if an affiliated institution was validly affiliated to any University
estahlished belore the said dae, )

(2) Norwithstanding anything contained in any other law for the gme being in
forca, ne college or institution providing courses of study ar programmes of education.
vescarch or training in the field of engincering, technology or manageiuent and situied
in West Bengal. ban not admitied to the priviiegus of the University, shull be admined
1o the privileges of any other University except with the prior approval of the Siue

Government:

Provided tha nothing in this sub-section shilll save as otherwise provided i this

Act, apply 10—

(i)

any constineny collegesmstantion, Faculty or Departinent ol any other
Limterans or of any imstiten foe lsher educaiion deemed o be o

Pinrversiy mnden section 5 of the Poiveray Ciapts Cogonmasion Ve,

posds hrecthy rmeeds conitoled sod Baneed By svich Ulieveiaiy o

1 N s . N i H i .
sk tnsinutiear b hgheee cdioaiton devanad (o Beoa Phovorsiy oader
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The West Bengal Universine of Teachers” Trenning, Fducation
Planning and Admunistraiion Acr. 2014,

{Chapier 11—"The University and iis Officers.—Seciions 7-11.)

{b) any other college or institution atfiliated 1o any other University mainly
providing courses of study i subjects ather than teachers’ training.
educational planning. educational admimstration. physical education, sports
education, educational management and information system and such
branches of study as the University deems appropriate [or the advancement
of learning und dissemination of knowledge 1n such branches.

Explanation.— For the avoidance of doubt 1t 15 hereby declared that the State
Government shall have powers 1o decide whether a college or institution provides
mainly the courses of stody in subjects other than teachers™ fraining. educational
planning. educational administration. physical education, sports education. educational
managenent and information system and such branches of study will be admitied o
the privileges of the University or now -

7. 1) All recognised teachings in connection with the degrees. diplomas and
cerificates of the University shall be conducted by the Teachers of the University or
of any afhltated institution. as the case may be, under the general coniral of the Coun
and immediate control of the Executive Council and the Acadenmc Council.

(2) The courses of study, the curricula and the authorities respunsible for organising
such teaching shall be sach as may be provided by regulations. )

8. The University shall be open to persons of either sex and of whatever race,
creed. caste or class, and it shall not be lawful for the University (o adopt or impose
on any person any test whatsoever of relipious behef or profession in order to entitle
him to be appointed as a Teacher of the Universiiy or o hold any office therein ar 10
he admitted as a siudent in the University, or to enjoy or exercise any privilege thereof,

9. 1y The Governor of the Suade of Wea Bengal shall, by viriue of his office. be
the Chancellor of the University, Fe shall be the Head of the University and the
):rmzuitm of the Court and shall, when present. preside over the neetings of the
Courl

123 The Chancellar shiall exercise sue WOTS 4% 17 i ;

y The ( h. e cllor shall exererse such poswers as naay be conferred on hing by or
under the provisions of thix Act or as may he preseribed,

1A Where I e aeeocl 11 o (T i : H

L Viere power is conferred rpon the Chancellor o make nominations 1o any
.unllfnu_\f ar body of the Umversity. the Chancellor shull, to the exient necessary.
ROMIRIRE Persons 10 represent interests not otherwise adequately represented.

(:H Every propesal to confer any honorary degrec shall be subject o
conirmation by the Chancellor.

. The Untversity may delegate such of ity powers as it may deeu expedient o
any of 1ts authorives referred w in section 25 or w any of its officers. and may. at any
tme. withdraw at s diseretion any power wo delecated. ‘

T The folleswimg shall be the officers of the University, -
1) the Vaice-Chuaneciior:
(7 the Do Vieo U haneelton R

Loginliag,

= the Divccior of School of Sigdjes.

S P ONheey.
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The Wesi Bengal University of Teachers’ Training, Educarion
Planning and Administration Act, 2014,

(Chklpfér Il—The University and its Officers.—Section 12.)

(6) the Law Officer;
(7) the Controller of Examinations:
(8) such other persons as may be declared by Statutes to be the officers ofthe

University.

12. (1) (a) The Vice-Chancellor shall be a distinguished academic with proven
competence and integrity, and having a minimum of ten years of experience 1n a
University system of which at Jeast five years shall be as professor or ten years of
gxperience in a reputed research or academic administrative organization of which at
least five years shall be inan equivalent position of professor.

(b) The Vice-Chancellor shall be appointed by the Chancellor out of the panel of
\hree names recommended in order of preference by the Search Committee constituted
by the State Government. While preparing the panel, the Search Comimittee must
give proper weightage to acadeniic excellence, exposure to the higher education systzm
in the country and abroad and adequate experience in academic and adminisirative
governance and reflect the same in writing submitting the panel to the Chancellor;

(c) The Search committee shall be constituted in the following manner—

(i) an academician, aot below the rank of the Vice-chancelor of a Central
or State aided Ustiversity or the Director of 2 National institute of higher
Jearning, to be nominated hy the Chancellor in consultation with the
Minister, and such academician be the Chairperson of the Commitiee;

(ii) an academician, not below the rank of a Professor of a Central or State
aided University or National institute of higher learning, to be nominated
by the State Government:

{(111) an academician noi below the rank of a Professor aof a Central or S1ate
aided University or Notional instituie o [ higher learning, to be nominated

hy the Court:

Provided that the nominees. a8 mentianed under sub-clause (). (1)
and (iii) shall not be the persons aesociated with the concemed University
for which the Search Committee is constituted.

(1) (a) The vice-Chancellor shall hold office for & term of four years or ull he
attains the age of sixty-five years, whichever i earlier, and shall be eligible for re-
appointment for another term of four years or til] he attaing the age of sixty-five
years, whichever 18 earlier, following the provisions of sub-section (1).

(b) The Chancellor may, notwilhstanding the expiration of the term of the office
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue
in office 111 4 successor assuInes office, provided that he shall not continue as such tar
any period exceeding six months. '

(3) The Vice-Chancellor shall be a whole-time ofticer of the University and ghall
be paid from the University Fund such salary and allowances as the Chancellor may
decide in consulitation wiih the State Governmient,

(4) The Viee Chancellor may resign his office by writing under his hand

addressed 1o the Chancellor.

(a) the Vice-Chancellor v, by reason of leave, illness o other cause,
temporarily unable 1o cxercise the powers and perform the dotics of his

affice. or
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(Chapter Il —The University and its Qfficers.—Section 13.)

(h) a vacancy occurs in the office of the Vice-Chanceilor by reason of
death. resignation, removal, expiry of term of his office or otherwise,
then, during the penod of such temporary inability or pending the appointment of a
Vice-Chancellor, as the case may be, the Chancellor in consultation with (he Mimister
may appoint a person 1 exercise the powers and per,fmm the duties of the Vice-
Chancellor.

(6) The vacancy in the office of the Vice-Chancellor occurting by reason of
death, resignation or expiry of ihe term of his office. removal or otherwise shall be
filled up by appointment of o Vice-Chancellor in accordance with the provisions of
sub-scetion ()-within u period of six months frow the date of accurrence of the
vucancy. and such period shall be held o include any periad for which a Vice-Chancellor
is allowed to continue in office under clause (b) of sub-section (2). or a person is
appointed by the Chancellor in consultation with the Minister to exercise the powers
and perform the duties of the Vice-Chancellor under sub-section (5).

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he
is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of unseand
mind; or

(b) has become an undischarged insolvent and stands so declared by a
cbmpetent Court: or

{(c) has been physically unfit and incapable of discharging function due (o
protracted illness or physical disability; or

(dy has willully omited or refused 1o carry out t}

e provisions of this Acy or
has committed breach of any of the terms

and conditions of the serviee
contract or Mas abused o1 misused the. powers ve
continuance in the office of the Vice.(
mterest of the Universiry: o

sted in him or if e
c-Chancellor s detrimental o the
(e) has been proved o be guilty of criminal breach of
gross financial irregul
negligence of duty: or

trust or criminal
arity or impmpricly OF grpss

negligence or

{h) has shown HWeompetence to perform ar hys persistently made defayl n
the performance of the dutjes imposed on him by or under thiy Act: or

(y) has bf:cn convicted by o Court for any offence within the concept and
meamng of the Code of O minal Procedure. 1973: or

{h) f,’-'i a member of, or mherwise associaled with, any political party or acls

ANy partisan manner while in otffice. ' ‘

Explanation. —For the purpose of this g Blise p :

£ 0 MEPOS s sub-clause, whether any marv i

“ faation. —Forthe. “1' sub lause, whether 4Ny party is a politca)

Darly OF any @ss0ciation is a poligeal ARSOCIANON OF any act of the Vice-Chanee

AR? (0 X SC-Uhiiinee
aacellor therean shall he final;

Provided that the Vice-Chancel)

- _ o ) - Hor is
partisan. theé decision of the Ch ure

arshall be given o pegs able oy
Hhe wiven g pe asonahle Appartanny o shon

SIE Teronre Sor Bis remon

s by the Chaneelloy hefope 1,

1 : » ai Utidey ‘];m Ssidy g
Chr ey and o), S,

E300) The Vice-Chancellor shad e qle prneipal executive ang acs

of the Phoversity and shall, i the abecnce of e .C]mm‘cll(_ni proside :-\‘x the meey;
ul the Caourt, He shall, by virtue o his aifice, be g member a‘nd- the ("!:z\irx]\:'—l]:f':;{;]%
the Acadernie Councils and alsa the Chairman of ;;ny .oxlll:r
hich he may be Ao

dermie officer

Lrecutive Council and
2uthomy or bhody of the Universiiy of w
- d member. He shyl) alsg he

shall alsg Iy

2 of 1974




Part Ii]

THE KOLKATA GAZETTE, EXTRAORDINARY, JANUARY 16, 2015

The Pro-Vice-
Chuancellor,

The West Bengal Universiry of Teachers’ Training. FEducation
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{Chapter 1.—The Universiry and its Officers.—Section 14.)

entitled to be present at and to address any meeting of any other authority or body of
the University of which hc may not be a member. but shall not be entitled to vote

thereat.

(2) The Vice-Chancelior shall have the power to convene meetinas of the Court
the Executive Council, the Academic Councils. the Department of Post-graduate
and Undergradunie Studies and of any ather authority or bady of the Univc;sii\f,

{3) It shall be the duty of the Vice-Chancellar to ensure that the provisions of
this Acl. the rujes, the Statutes. the Ordinances and the Regulabons. are faithfully

observed and to take such actidn as may be necessary for this purpose.

(4y The Vice-Chancellor shail have the power to exercise general control and
supervision over all other officers of the University and over all teachers and employees
of the University and generally over all the affairs of the University. ’

(5) The Vice-Chancellor shall exercise such other powers and discharge such
other duties as may be delegated to him by any authority or body of the Un,ivé_rsity or
as may be provided by Statutes. Ordinances or Regulations.

(6) The Vice-Chancellor may take on behalf of the University such action as he
may deem expedient in any matter which, in his opinion, 1s eitl';er urgent ar of an
emergent nature and shall report the same for confirmation at the next r;ecting 1o the
authority or body which, in the ordinary course. would have dealt with the matter:

Provided that if the action taken by the Vice-Chancellor is not approved by the
he matter shall immediately be reforred 1o the Chancellor

authority or body concerned. t
be final.

whose decision thereon shall
(7) The Vice-Chancellor may. with the approval of the Executive Council.
delegate any af his powers. other than the power referred (o tn sub-section (6). o any

other officer subordinaie o himn.
14. (1) The Pro-Vice-Chancellor shall be a distinguished acadenuc with proven
and jntegrity, and having a minimum of ten years of experience in a

C()f]’]pﬂ[cﬂcﬁ
hich at least five years shall be as professor or ten years of

University system of w
a reputed research or academic administrative orgamization of which at

experience in
| be jn an equivitent position of professor.

Jeast five years shal
(2) The pro-Vice-Chancellor shall be appointed by the Chuncellar in
consultation with the Minister. The term of his office shall be for four yeurs and he
¢hall be eligible Tor re-appaintment for another term of four years but shall nat hold
office heyond the age of sixty-five years.
{3y The Pro-Vice-Chancellor may resign his affice by writing under his hand
addiessed to the Chancellor.

4y H—

) the Pro-Vice-Chancellor i by reason of leave. iiness or ather canse.

empuorarily anahle 1o esercise the powers and perform the duties of his
alfice, o

(b a vacancy accurs in the affice of the Pro-Vice-Chancellor by teason of

death. resignation. expiry of term of his office. remavad or othenvise,

then. during the period of such temporary inability or pending the appointment of a
Pro- Vice-Chancellor, as
¢ Vice-Chancellor. may appoint & senior teaches af the Unjversity or

he case may be. the Chancellor in consultaiion with the

Mimister and U
an wfficer of 1he University to exercise the powers and perform the duties oi the
Pro-Vice-{ha wellor
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(Chapter JI—The Universiny and its Officers—Sections 13, 16.)

(50 The vacaney in the office of the Pro-Vice-Chancellor gecurring by reason of

death, resignation or expivy of the temm of his office. removal or aiierwise shall be
filled up by appointment of a Pro-Vice-Chancellor in accordance with the Provisions
of sub-section 11

(61 The Pro-Vice-Chancellor may be removed from his office by the Chancelloy
i he s satisfied that the incormnbent.—

{a) has become msune and adjudged by « compeent courl w he of unsound
miind; or

(b)Y has becowe an undise harged mmselvent and stands so declared by @
competent Court;

{¢) has been ph_vsically uniit and incapable of discharging function due to
protracted 1lness or physical disability: or

(d) has wilfully omitted or refused 1o carty out the provisions of this Act or
has committed breach of any of the terms and conditions of the service
contract or has abused or misused the powers vested in him or if the
continuance in the olfice of the Pro-Vice-Chancellor is detrimental 1o
the interest of the University; or

{e) has been proved 10 be guilty or criminal breach of trust or eriminal
neghipence or gross hxmnudl irregularily or impropriety or gross
m.g!_llg_}uxu. ol dutyv: o :

(1 hay shown inumnu'vch;rnc-t o perfonn or las persisiently made defaelt in
the performinee of the duties imposed on hitn by or under this Act: ar

fe) has been convicted by a Court for any offence within the ceneept und
meaning of the Code of Criminal Procedure. 1973 or

(h) is a member of. or otherwise associated with, any political party or acls
i any partisan manper while in office

Explanation.—l7or the purpose of this sub-clanse, whether any party

15 a political party or any association is a political assaciation or any act
of the Pro-Vice-Chancellor is partisan. the decision of the Chancellar
thereon shali be final:

Provided thay the Pro-Vice-Chancelor shall be 2ven a reasonable

apportuity 16 show cause lu t]u ( ln-mc e]lm before | taking recourse for
bis removal under cluses (11, () and (h).
Provers and i5. (1) The Pro-Vice-Chencellor shall be an administrnive and academic oflicer
Jusre al the Py

Vice Chapeellor, o the Linverany and shall, ];,\,- virtue of s office. be o0 member af the Court, Uy

Frecotive Counctl and the Aviedemic Connal and shall wlvo he e memher of any
other awhoriy or body ol the UH»\»!:)'.\H,\' e shall abso be entitled 1o ke present a0 and

SUniersiy of which he

yaddress anv o meenmy ol ooy othes authority ar bedy of 1
iy vt be aomember it the Vice-Chancellar consider i necessavy bat <hall ot be
entitled 10 vore therea

! sl)l»_ju.ll(lti.c ‘.“.‘)luluhunihn]nl the Vice-( Tancellor, the P

o-Vice-Chancellor
shall exercise sueh powery m<l discharee such duties

as may he d\lvn,uul 10 b by

any authority o bady of the Universiiy ar as miay be provided by the Stames

The Begrtrin, $eo 01 The Registrar shall be o whole-time officer of the iversity and shall b
apparited by the Execunve Counail on the reconuncnidation of

a Commitioe CONgIsting
obthe Vice-Chancellen os Chairmon, o nasiines of

the Chanellor, two nominees of

the Toconnse Counetland o nominee of the Stane Clover ament and o sech wermes and

aspreecibed o under, s Ao

s,

2oof

1974
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Planning and Administraiion Acr, 2014,

(Chapter 11.—The Universiry and its Officers.—Secrions 17-21.)

(23 The Registrar may resign his office by wriling undier his hand addressed ta
the Vice-Chancellor.

(3) If the Registraris for any reason temporarily pnable o exercise the powers or
perform the duties of his office, the Vice-Chancellor may with the approval of the
Exccutive Council appoint a teacher of the University or an officer of the University,
temporarily fora period not exceeding six months. to exercise the powers and pcrfor;n
the duties of the Registrar.

17. Subject to the supervision, direction and general conrol of the Vice-Chancellor.
the Registrar shall.act as the Secretary of the Court as also of the Executive Council

and shall exercise such powers and perform such duties as may be provided by the

Statutes, or delegated 0 him by -or under this Acl.

18. (1) The Finance Officer shall be a whole-time officer of the Uriversity. He
shall be appointed by the Executive Council on the recommendation of a committee
consisting of the Vice-Chancellor as the Chairman. a nominee of the Chancellor, two
e Executive Council and a nominee af the State Government for such
period and on such terms and conditions as may be prescribed by, or under, this Act.
(2) The Finance Gfficer may resign bis office by writing under his hand
addressed to the Vice-Chancellor.

(3) I the Finance Officer is for any reason temporarily unable to exercise the
powers and perform the duties af his office, the Vice-Chancellor, with the approval
of the Executive Council, may appoint a person tempararily for a period not exceeding
six months to exercise the powers and perform the duties of the Finance Officer

19. (1) Subject to the supervision, direction and general control of the
Vige-Chancellor, the Finance Oﬂ,{ccr slm!l be in charge of the administration of the
¢s and the properties and assets of the University and of all trusts and

funds. the financ
endowments, and he shall take special interest i activities that aim at raising funds

for the purposes of the University and for augmenting the resources of the University
{2) The Finance Officer shall exereise such other powers and perform such other
duties as May be prgwidcrj by Statutes or delegated ta him by, or under. the provisions
ol this Act. the Sunutes. the Ondinances or the Repulations, as the case may be.
20, In their respoetve spheres of dutics. the Registtar and the Pinance Olhea
P . A ’ i : ' ¢
shajl. subject Lo the provisions of this Act. have the power of supervision and cantrol
aver all officers and employees serving in departments under their charge and shall
exercise such disciplinary power as may he conferred on them by or under this Act or
by the Statutes of QOrdinances or ibe Regulations, as the case may be.

21. (1} There shall be a Law Officer in the University, to be appointed by the

Slate Government. on deputation.

(2) The Law Officer shall assist the University in all legal issues and shall represent
the University in all legal proceedings before the Court of Law

i3) The Law Officer shall have such powe

s and functions as may be provided by

the Staues.
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The West Bengal Universin of Teachers’ Training, Education
Planning and Adminisiration Act, 20]4.

iChapier i1L—The Universaoy amd s Cfficet s —Necines 22224

Chapier Hl—Authorines of ihe Uhnversine—Secrioms 25, 20,

22,01 The Conwroller of Examinatinns shall be a whole-time officer of the
Universily. He shall be appointed by the Executive Council on the recommendation
of a committee consisting of the Vice-Chancellor as the Chairman, a nominee of e
Chancellor, two nominces of the Executive Council and 4 nominee of the State
Government far such periad and on such terms and conditions as may be prescribed
by ar under this Act.

(2) The Controller of Examinations may resign his office by writing under his
hand addressed to the Vice-Chancellor.

(3) 11 the Controller of Examinations is for any reason tempararily unable 1o
exercise the powers and perform the duties of his office. the Vice-Chancellor. with
the approval of the Executive Council. may appoint a person temporarily for o period
not exceeding six months 1o exercise the powers and perform the duties of the Conroller
of Examinations,

23. (1) Subject 1o the supcrvision, direction and gencral control of the
Vice- Chancellor, the Contraller of Examinations shall be in charge of the conduct of
examinations and tests of the University and declarations of their resnlts.

{2) The Comroller of Examinations shall exercise such other poyers and perform
such other duiies as may be provided by Statutes or delegated 1o him by or under the
provisions of this Act, the Statutes, the Ordinances or the Regulations. as the case may

be.

24. In their respective spheres of dulies, the Registrar, the Finance Officer and the
Controller of Examinations shall, subject to the provisions of ihis Act, have the power
of supervision and continl over all officers and employees serving in departments
under ther charge and shall exereise such discipliﬁuzy power as may be conferred on
them by or under this Act ar by the Stawtes or Ordinances ar (he Regnlations, as the

case may he

CHAPTER 114

Autharitics ol the University

9
n

- The tellowing shall be the anthorities ol the University:—
Iy the Court:
(2) the Executive Couneil:
(3) the Academic Council:
() ihe !il()gv,x‘d ol Studiey:
(5 the Finance Commiigee:

tO) such other authariiies as may be established by the SIS,

Y, P G . S SO -
260 The Comn shall be e supreiie authorny of (he Univereiy,
2y The Canrt <hali Consgst of 1. »

[T [
FEROMOITC frigh

(R E I EENIFI S PYRI sivitheg .
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Planning and Administralion Act, 2014,

{Chapier J1—Authoriws of the Universitv.—Seciion 20,1

{i1)
(i11)
(1v)

)

(v1)
(vii)
(vii1)

{1n)
{x)

(x1)
(xii)
(xiii)
{X1v)
{xv})

{xvi)

{xvil)
(XVIHD

(X1%)

{(h Re
(xx1)

(xxii)

(xxiii)

the Vice-Chancellor:

the Pro-Vice-Chancellor;

the Secretary, Higher Education Department, Government of West
Bengal or his nominee not below the rank of Joint Secretwry to
the Government of West Bengal:

the Secretary, Madrasah Education Department, Government of
West Bengal;

the Secretary, School Education Departmient, Government of West
Bengal ‘or his nominet not below the rank of Joint Secretary to
the Government of West Bengal:

the Secretary, Department of Technical Education and Training,
Government of West Bengal or his nominee not below the rzu;}:
of Joint Secretary to the Government of West Bengal:

the Secretary, Finance Department, Government of West Bengal
or his nominee not below the rank of Joint Secretary to the
Government of West Benwul:

the Chairman. West Bengal State Council of Higher Education
or his nominee;

the President. West Bengal Counci} of Higher Secondary
Education; ‘

the President, West Bengal M adrasah Educaton Board:

the President, West Rengal Board of Secondary Education:
ihe President. West Bengal Board of Primary Education;
the Directar, Stue Council of Education. Research and Training:
the Director of public Instruction, West Bengal or his
representative not pelow the rank of Additional Director of Public
Instruction;

the Director of Schoal Education, West Bengal or his
reprexentative not below the rank af Additonal Directar of School
Educuation:

4 ominee of the Chairman of University Cirants Comnussion:
4 pominee of the Clhanman of Natonal Council ot Teache
Fducation.,

the Charperson of Ui West Bengal College Serviee Comnimsion
or o member of the Commission as his nominee:

the Director, Madrasah Education Department. Government ol

West Bengal:

epresentalives of Departments of the University and aftiliating Colleges—

Heads of Departments of the Uiniversity:

() BENIOr most Projessars of Departments of the Universiy o
be selected by rotation for two yoars by the Vice-Chancellor i
;ﬂphuheti(ral order of the Department. of whom nay mare thun
ane Professor chall be from the same Departiment:

rwo senior mns Agsaciate Professors of Departinents ol the
Tipiversity Lo be selected by rottinn for rwo years by the Vice-
Clameclion monyeTEe alphabetical ovdvr of the Depariment. o

w ot ol jore i e Ansctaic Pralosem it e ivom tiw

Cpprne Dlepariineit
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(xxiv) two senior most Assistant Professors of Departments of the
University to be selected by rotation for two years by the
Vice-Chancellor in alphabetical order of the Department, of whom
not more than one Assistant Professor shall be from the same
Depariment;

fxxv) Principals or Teachers-in-Charge or Director of the affiliated
colleges, not more than ten, to be nominated by the Vice-
Chancellor of whom—

(@) one shall be from Governmient Teachers™ Training College.

(b} ane shall be from Government Sponsored Teachers” Training
College,

(c) one shall be from Self-Financed Teachers™ Training College,

{d) one shall be from Physical Education Teachers’ Training
College,

(e) one shall be from Government Primary Teachers’ Training
Institute, v

(f) one shall be fram Governmeni aided Primary Teachers’
Training Institute,

(2) one shall be from Government sponsored Pri mary Teachers’
Training Institute,

(h) one shall bie from self financing Primary Teachers™ Trainine
Institutes.

(17 one shall be from District Institute of Education and wraining:

(xx¥1) ane representative of the Officers of the University 1o be elected
from umongst themselves in the manner provided in the Stnutes:

(XXVID) two representtives of nan-teaching employees of whom—

(a) one from non-teaching employecs of the University,
(b) one from non-teaching employees of the affiliated
Government and Government Sponsored colleges of the
University,
10 be elected from amongst themselves in the manner as iy
be provided by the Stututes:
(e} Nominated Mernbers.—

(xxviit) not mare than five persons to be naminated by the Chancellor
fromamongsi persans interested in Teachers” Training. Educaton
Planning and Administation:

Provided thai no employee of the University ur of a College or
Institation affilialed with the University or reengnized by i shall
he elivible 1 he member:
() Special Inviee——

L) any oflicial or expert i any leld or erinent educationsxt. wheonm
the Vice-Chaneellor may require for advice. consultation or
assistance, may be wvited i s meeting al a time:

Prowvided than not more than one official or UADCIT OF erminent
cducationsg may he invited in g MECHng It a e
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(2) A member of the Court shall hold office for a period of four years, il not
provided otherwise in sub-section (1).

expressly
among the members of the Court shall be filled up immediately

(4) Any vacancy
by the concerned authority.

(5) No act or procecdings of the Court or of any Body constituted by the Court
shall be invalid or calied in question by reason of the existence of any vacancy, initial
or subsequent, in the Court or in any Body constituted by the Court, us the case may be.

27. {1) Subjectio such conditions as may be provided by or under the provisions
of this Act. the Court shull exercise the Tallowing powers and perform the {foltowing

Juuies:—
(i) o estabhish University Colleges, University Departments, instiutions,
librares. laboratories anid museums of study and research:

(i1) w confer, an the recommendation of the Srate Government and the
University Grants Commission. such special powers as miy e provided
by Statules on any college or institution providing instruction for courses
of study in fine arts or music ar conducting higher studics and research:

Provided that the Court may withdraw, with the concurrence of the
State Government and the University Grams Commission, all ar any of
the special powers conferred on any such college or msuwtion;

e and institute Professorships including Distinguished or Chair

(ii1) to cred
Professorships, Associate Professorships. Assistant Professorships, and
such posts including posts of officers as may be necessary for the
csiablishment of the University Colleges, University Depz.zr(memx
institutions, Jibraries. laboratories and museums referred 1o in Clause (‘i).
with the approval of the State Gavernment: '

(v u? 1T‘z.~':tx§um degrees, titles, diplomas, ceruficates and other acadenic
distinchans <

(vi 1o institote fellow ships. ravelling fellowships: seholurships. studentsips
r}li]_,\';'l'ld\. hursiries. exhibirons. medals and P!'i"k".\' w be mwarded ont of
the Umversiy Fund:

(vi) to conler degrees. titles. diplomas, eertificates and ather academic
distinctions on persons who-—

(@) have purstied courses af studies or have been exempred therefrom in
the manner, and have passed such examinations s nmuy be provided
by regulations, of

(by have carried on research i accordance with such coaditions as iy
be provided hy regulations: ‘

(vil) (o withdraw or i cancel degrees, titles. diplomis. certificutes or ather
qoademit Jistinctions under sach conditions as may be provided by
regulatiuns and after giving (B person affected o reasonahlie oppartuniy
o present his case ’
(vii) e confer honorary degrees ar ather academic distnciions:
(ix) o consider the Amnual Stremaent of Accounts and the Annual Financial

[astinates approved by e Fecttive Counatl amd 1 pass suchesolutions
relating thopclo 8o way e consudered necessary

Provided i Jor the pupose o passine oresoluhion machiyvinge o
pojoctiing Y weh Anpnal inancid Latiivaies 1 shatl hw ,,_CLC\\,J',“}, for 4
majorin of the total anniber of members e ithe Comt esisung i the tine
111 Javousy H!. IhL‘ rk’\!,')h”U)H‘.

oy VS
Armuad Eepori s prepared by the Taomiiee Counedand

ITR) C{H‘.&itl‘.’i ihe

i
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Planning and Administration Act, 20714,

(Chapter Hil—Authorities of the Universiv—Sections 28, 29.)

to pass such resolutions relating thereto as may be considered necessary;

(x1) to consider, and advise on, such other rjc.porls from the Executive Council
ar any other body as muy be made to it

(xi1) o consider. and advise on. proposals from the T:Zx:u:uxi\f(' Council Vl'()r
eniennz into agreement with the Government ot wir_h any person, bnd)’-.
Ol ;mlh:u‘ily for the taking over by the University of the management of

any college o mstitution. including its assets and Labilities, or Tor any

other purpose not repugnant 1o the provisions of this Act;

(xiii) to consider. and advise on, proposals from the Executive Council for co-

‘ operation with other universities, institutions and educational authoritivs
in matters that relate to or further the educational objectives of the
University;

{x1v) o consider and suggest measures for t}w mprovement of the
administration and finances of the University, and gener

rally for the
furtherance of its objeetives;

(xv) 1o make puidelines for the transaction of its own business;

(xvi) 1o exercise all other powers and perform all other functions conferred
. and 1mposed on the Court by or under this Aer,

(2) The Caunt shall not exercise the powers and perform the d
Claugses (1y and (10w i of sub-section (
Executve Council butwiny send proposal
for s recommendstion

uties reftrred o in
Prexcepton the recommendation of the
sinrespect thereal o the Executve Coungi)

(3) The Court shall have the power 1o review the action of the x
save where the Lxecutive Counetl has acted in aceord
on it by or under this Act:

ecutive Council,
ance with the powers conferred

Provided that if any question arises as to whether the
in accordance with the powers conferred on it t
decided by reference o the Chancellor whage

xeeutive Council has acted
¥ arunder this Act, the matter shall be
decision shall be fingd.

Functions of e 28. 1) The Court shall meet at least thrice in u financial year,
apctiens of e S .- -
Coeurt convocation, on dates 1o be fixed by the Vice-Chancel
he held before March and shall be called the Anntal

meet at such other ames as it may. from tme 1o tim

other thau for
tor. One of such meetings shall
Mecting. The Coun may also
¢, decide.

{21 One-third of the wial numbery of

members of the
ameeting of the Court:

Court shal] be o quoruns for

Frovided tran soch guerm shall nop e regquired at convocstion
3 The Vice-C hancellor av s whenever he thinke i and shull upon o
Iy odess han Ty perceny of meihy
corvene o mecting of the Court A meetine o osuch ey

Rifteen diys of the recerpt of he reguisition by the

TUETSITON 11 Wiy aened | dxof the Coyrg,
Hon shall be held withiy
Vice-Chaneellor

25,11 The Lxecotve Council shal) be the chief e

eentive body af the University,

sxeentive Couneil shatl Conast ol the

l\‘xllu\\f‘ing Membery: —
fu) T Officio Moemhers -

() the Vice-Chancellor
{1y e Secielyry. Higher Bducation Departmen: Government of W
his nominee not below the
Higher Fducition Department,
o Schood Ly

e
antl. of Jomt Secretany
o the Governmem W st Ren

}:}L'H:{Edl [$13

nal:
Y e Beorety

HHon Depyrimeny o FOVETImen o] W
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Planning and Administration Act, 2014

{Chapter 11l —Authorities of the Universinv.—Section 29,)

Bengal or his nominee not below the rank of Joint Secretary, to the
Government of West Bengal;

(iv) the Secretary, Department of Technical Education and Training,
Government of West Bengal or his nominee not below the rank of
Joint Secretary, to the Government of West Bengal:

{v) the Secretary, Finance Department, Government of West Bengal
ar his nomince not helow the rank of Joint Secretary to the
Government of West Bengal:

(viy the Seorctary. Madrasah Education Department. Government of

- West Bengal:
(vii) the Chairman. West Bengal State Council of Higher Education or

his nominee:

(viii) the President. West Bengal Board of Secondary Education:
the President, West Bengal Council for Higher Secondary
Education; ‘
(x) the President, West Bengal Board of Primary Educauom;
the Director, State Council of Education, Research and Training;
the Director of Public Instruction, West Bengal or his nominee
not below the rank of Additional Direetor of Public Instruction:

(1x)

(x1)
(x11)

(xiii) the Director of School Education, West Bengal or his nominee
not below the rank of Additional Dircclor of School Education:
friliated Colleges. not more than seven. o be

{(x1v) Principals of a »
Vice-Chancellor of whom-—

nominated by the
() one shall be from Guvernment Teuchers” Traming Collegc.
(by one shall be from Government Sponsored Teachers™ Training
Caollege. )
(c) one shall be fram Seli-Financed Teachers™ Training College.
(dy one shall be from Physical Education Teachers’ Training
College. ’ )
(¢) one shall be from Government Primary Teachers™ Training
Iastitutes. and i
(fy ane shall be from Government aided Primary Teachers
' Training Institutes; A

(xv) the President, West Bengal Board of Madrasah Education:
the Director. Madrasah Education Department. Gaverament of
Wwest Bengal or his nomtinee not helow the rank of Additianal

.

{xvi)

Director;

(b) Other Membersi—
(XVvi1) Two Heads of Departmants, by rotation {or vne vear in alphabetical
Seder of the Department. to he selected by the Vice-Chuncellor:
(xvifi) e renchers from the Academic Council ol whom fwa shall be
Professors. [ chatl be Astociate Professors and one shall be
A~sistafit Profoswar and they shadl be clected by 1the members ol
tre Acaslermic Council frony armuongst themselves iy the manner as
wrovided by the Statnes:
ed hy the Chancellor interested in Teachers
u and Adnunistration:

may he |

f.\if\‘) WO Pt‘?l‘Si)HS I')\V!lTlﬂh‘Jl
Training. bducation Plannin
Provided that no emplayec of the Upiversity or ol a College or
pstitnon Affilinted with the University ov recogmzed by W ehall

he ehigible w be a member.



27

Powers and
fonetions of the
Excoutiva
Council,

THE KOLKATA GAZETTE, EXTRAORDINARY. JANUARY 16, 2015

The West Bengal University of Teachers’ Training, Lducation
Planning and Administrarion Act. 2014.

(Chaprer H—=Authorities of the Linversirv.—Seciion 30,

(31 A menber of the Executive Coundil shall hold office Tor a penod of tour
vears. 11 not expressiy provided otherwise in sub-secton (1)

(4) Any vacancy among the members of the Executive Council shall be (ifled up
immediately by the concerned authority.

(5) No act or proceedings of the Executive Council or any Body constituted by
the Executive Council shall be invalid or called in question by reason of the existence
of any vacancy. imtial ot \\1b\u]ur.nr in the Executive Council orin any body constituted
by the Exccutive Council. as the case may be.

(6) One-third of the 1otal number of members shall be

o quorum for a meeting of
the Executive Council.

30. Subject 1o the pravisions of this Act, the Executive Council shall exercise the
following powers and perform the following duties:—

(1) to mitiaic proposals for the making of Statutes and Ordinances including
proposals for amendment or repeal thereof. in the manner hereinafter
provided:

{11} 1o recommend o the Count, after consuling the Academic Council, the

establishment of University Colleges, University Depaniments, institations.,

libranies, faboratories und museums for study and research;

(i) o maintain University Colleges, University Deparuments, University
s

mstitutions. University libraries. University laboratories and University
museums;

(1v) to establish, muintain and manage halls and 1o recognize hostels:
(v) to direct the inspection of University libraties, University laboratories.
University museuns and hostels;

(Vi) 1o recommend to the Court, after consulting the respective Academic

Council, the institution of fellowships, travelling fellowships, scholarships,
stipends, bursaries, exhibitions. medals and prizes, the expenaes of which
shall be met from the University Fund. and to award the same after
wstiwtion thereof by the Caurt:

¥ to recommend w the Court. alier ¢ ~omsulting the Acadenne Counal,

creation and instiintion of 1P rofessarships ine hiching Dhstingushed or € 1m11
Professorship. Associate | Tofessorshipe, Asasant P rotessorships and such
Posts iy be necessary tor the extablishment of the Unsversiay Collepes
‘ ) : R s -
miversity Departioents, imstntions, hibeasic s labororics and muscuins
referied woin Clause Gy ol suh-section (11 o wection 27
tvitiy Lo creaic posis of Otficers. Teachers and empioyce
o recominend 1o the Court Tor such creation. with the approval of the
State Government:

$ of the 1 miversity ar

(g o appoim Officers and emplovees of th

: k w University and 1o Tix their
emoloments and deline their duiies

malun and other terms and candinoms of
service i aveordimee with the Stannes and the

discharge or otherwise punish in accord
Ordhnances such Officers and cmplovecs:

Drdinances and 10 suspend.
ance with the Smmh s and the

LX) L0 Pass upg nUPH\m' orders on the basis of the

xw)mmrndzuion ol the
Academme Cioaet) redardimg affilimion of

acallego
sne Gy more subjects oy withdroval o 1t

NS T
DRSS & TR

Or AN nsiitution 16
WG O

recogniten of o

ORI YR e i R
i HRTHUOON 01 lemporiay ke o o e manasc et of an
abithiied ov aovecounsed cotleee o [ERESESTRTTRY A

% bty
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(x1)

(Mn

{x111)

(X1V)

(xv)
(Xvi)

{xXvii)

(XVi)

{X1K)

(XX)

(xX1)

{XRIT)

Planning and Administrarion Act, 2014

pranes —Seciipn 20D

to provide. on the recommendation of the Academic Council for colleges.
other than Government Colleges
(a1 the constitution, powers and functions of their Governing Bodies:

(by the terms and conditions of service and emoluments for posts of
Principals, Trachers and such ather employees s it may deem §it
{c) the rules for Teachers” Councils and Provident Funds: and
(d) duties and responsibilities of the Principal. Teachers and any other
employee as deemed fit and disciplinary actions for negligence or
violations thereof;
to determine and collect fees or charges for the registration of students
and their admission to courses of studies organised by the University, for

holding examinations, for the grant of degrees. diplomas and certificates,
and for other like purposes;

o recommend to the Court. after consulting the Academic Council, the
institwtion of degrees, tes. diplomas. certificaies and other academic
distincuons:

ta recommend to the Court. on the advice of the appropriate hody, the
confermen of degrees. riles. diplamas, certificates and other academic
distinctuons an persons wha have pursued prescribed courses of swdies
or have been exempted there from in the manner provided, and have
passed such examinations or have carried on rescarch under such
conditions. us may be pravided by regulations:

to recommend 1o the Court the conferment of honorary degrees and other
aeademic distinctions:

Lo approve the constitustion or recanstitution of the respective departimen
of teaching on the recommendation of the Academic Council:
to make regulations and syllabi regarding the courses of studies and the
division of subjects including interdisciplinary or multidisciplinary
approach for intearated courses in selected subjects alter obtaining and
considering 1he recommendation of the Academic Connctl in this regard;
10 make reeulations regarding the examinations which shall be recognised
as the cquivalent examinations held by the University:
o make regulations regading the canduct of ¢xaminuions held by the
University and the conditians under which students may be adminied 1o
e ditherent contses of stwhes and the examinations lield by ihe
Linnversin.
o make 1epalations reaarding afl other madters which may be or are
required 1o be preseribed or provided far by the regulations:
to provide for co-operation and reciprocny amone collepes, insutations
and Juboratories and the Universities so s o foster the developmeni of
academic life and 1o encourage Cluster Concept wn ensure the fullest
witlizauan of the teaclung and infrastiuctoral resowrces available. on the
recomnendation of the Academic Counel fo form College Development
Counal Tor this purpose i thought necessary:
w ane directions regarding the fonm. cusiady aid vse of the commaon

seaf of the Untversity.
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Planning and Adminisirotion Aci. 2014,

(Chapter Hl—Awthoracs of the Uiniiversisy.—Secion 31.)

{xxii) o acquire. hold and dispose of property. movable and im_mova‘b!c, and 1o

| admumnisier all assets, properties and funds of the University, z.md o
undertake all measures necessary or desirable for the CONSCIvalion or
augmentation of the resources ol the University:

Provided that for the purpose of disposing of any property valued at
not less than one lakh of rupees previous approval of the Court shall be
necessary;

(xxiv)- 1o accept and administer gifts, endowments and benefactions for the
furtherance of the purposes of this Act;

(xxv) 1o accept grants and 10 raise or accept Ioa‘ns: on ?Chgif of (hev Umversxyt_\'
and 1o make grants or advances {rom the Unmiversity fund or other special
funds muintained by the University:

(XXVi} o enter into an agreement with the Government or with any pe
body ar anhority for the taking over by the University of the managemen
of any college or institution, mcluding irs

other purpose not repupnant 1o

rson,

assets and habilities, or for any
e provisions of this Act on the
recommendation of the Academic Council;
(xxvil) to manage the Press Establishment, the Publication bureaa and the
- Employment Bureau of the University and to exereise general supervision
over Students” Council, University Extension Board, University Sports
Board and ather bodie instituted by the 'Univcrsiiy;
{Xxvii) 1o approve the Annual Statements of Accounts and
Estimates of the University and to submit the
consideration;

i€ Annual Finanejal
same 1o the Court for

<

(xxix) 10 prepate the Amnual Report and submit the

same to the Coun fog
consideration,

(XXXYto mike due provision for the health. welfare, residence and disciphne of
studenis and theiy relationship with the University and to provide for
such other training af students gy May be considered desahle;
PANRD L Co-0perte witl orfye; Universiiies. Instinaion,. AsanCianons. Sociclies
ar Badies on such ey

andfor such purposes
PUposes of this Acp

oS IRCONNISIENt with the
A tmay determine:

(XX 10 mnsmte ¢ ollaborative 'Z{’uu(:hing and Rescarel Progianimes
Universities and Preseribe modalitics for Cre
Joit Deorces in 5 manner

with other
dit Transfer and A ward of
Hobinconsistent with jhe purposes of this Acr:
(XXXI1) o muke suidelines far the nansaction ol its own business:
IXNXIVY 1o excrcise all other pawers

and perfarm al) o
and imposed on the Exeq

er functions conierred
1ive Council by or und

cr this Aer:

{(%X5V) 1o

dire

CXETUISe sencral supervision over the

CHons 1o the Council

Academic Council angd Zive such

for the due discharge of iy duties as it may
consider necessary.

35 T e ] [T, s ey e Sty el oo R B
" S There <hall be 1in ir)]]n‘.»'zny Department of Post-graduze aid Undergraduaie
v Sticdios 1y the l;!il‘»’t.‘i'\ii'\_‘i"

AERTS ETIRE N

P Domsvinierg o Py

wos ol Fdueatinog
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The West Bengal University of Teachers' Training, Eihicarion
' Planaing and Administration Act. 2014
(Chapier ill—Auihoritics of the University.—Sections 32, 33,
(b) Deparument of Post-graduaie and Undergraduate Swdies of hducation
Adminisiragon and Manageinent Informaiion systenu: :
(c) Department of Post-graduate and Undergraduate Studies of Training and
Capacity Building in School Education:
(d) Department of Post-graduate and Undergraduate Studies of Training and
Capacity Building in Higher Education:
(e) Department of Post-graduate and Undergraduate Studies of Training and
Capucity Building in Physical Education and Sports Education.
(f) Such other Department of Post-graduale and Undergraduate Studies as
the University deems appropriate.

The Academic 32. (1) The Academic Council shall be the principal academic body of the
euner University and shall have. subject to the provisions of this Act and the regulations, the

control al. and shall be responsible for. the maintenance of standards of learming.
sducation, mstruction. evaluation and examinations within the University
(2) The Academic Council shall consist of the following members: -
() Vice-Chancellor—Chairman:
“(b) the Heads of the Departments:

(¢) the Professor or Professors of the Departments as may be decided by the
Vice-Chancellor;

(d) the Librarian of the University. if the post is vacant then the person
acting as Librarian of the University:

{2) five Teachers of the University, ather than Professors, 10 be clected by
such Teachers amongst themselves; :

(1) not more than three persons having special knowledge in the subject or
subjects concerned nominated by the Vice-Chanceellor;

(g) one swdent representative pursuing Post-praduate Studies in the
University and one Research Scholar pursuing research in the University
ta b elected by Post-graduate stidents and Rescarch Scholars from
amoenest themselves in the mannes as may be provided by the Statutes:

Vg b ot .- . : .
Providedihat the student representative or the research scholar veferred
o tnder this clause shall et be perminied v die part In any tieeting of
the Academic Council i winch. confidentiad matters relating i conduct
of examination, checking of answoer seripts. publication of results and
mmatters ol similar nuture are (o be discossed
i3 The Academic Counail shall have a Sceretiry who shall be amember of the
Academic Council.
(&) One-third of the jotal number of members of Academic Council shall be a
gquorum fora mecting of the Academic Council.

*l’u\\":l-*- Ii!“;‘- 33, Sehject W the pravisions of this Act the Statuies. the Ordinances and the
duties of 180
Acadenue

il = the foltowimg dates-—

Regotatinns. the Academic Council shall exercise the fullowing powers and perform

(i) 10 make proposals o the fweutive Counal for e establishoes of

Praversiie Calleesss Pniversity Depariments, instituiions bianes.

Fabvraros o e musenins ior ~taedy snd researeh o be asnntaeed by the

b oreging



26

THE KOLKATA GAZETTL. EXTRAORDINARY. JANUARY 6. 2015

The West Bengal University of Teachers™ {raining

(ii)

(i13)

{iv)

(v)

(vi)

{vil)

(viii)

{tx)

(x1)

(xil}

(x111)

{xiv)

Education

w’

Planning and Adnunistiration Aci, 20]4.

{Chaprer Hl.—Awthorities of the University.—Section 33.

to recommend to the Executive Council the creation and institution of
Protessorships including Distinguished or Chair Professorships, Associale
Professorships, Assistant Professorships, and other teaching posts and
the duties and emoluments thereof;

to make proposals o the Executive Council for the promoton of research
and, through special cammittees, if any constituted for the purpose. o
call for reports on such research work {rom persons engaged therein, and
10 make recommendations o the Executive Council thereon:

to determine afier consulting the Executive Council the minimum
qualifications for posts of Teuchers of the University. as per guidelines
of the University Grants Commission or any other concerned body;

o mitke proposals w the Executive Council regarding provisions 1o be
made for enabling the University to undertake specialization of studies
and for organization of common Jaboratories, libraries, museums, institutes
of research and other institutions maintained by the Universi ty:

to conslitute or reconstitute the departments of teaching withthe approval
of the Executive Council;

to make provisions for lectures and instructions for students of constituent
and University Colleges and University Laboratories and also | or ather
persons who are not such students;

to advise the Executive Council on the institution of d

) egrees, titles.
diplomas, certificates and ather academic distinctions;

1o hold and conduet, subject to general supervision by the Executive
Council. University exanninations and publish the resul

' ts thereof in
accardance with the Rewul

wons made in this regurd:
ta provide for the inspection or the investigation imo the affuirs of
depariment or any Unjversity College an
Conuncil;

S any
d submit report 1o the Executjve

1o have general supervision over the Boards of

Studies attached 10 the
Academic Conncil:

10 frame rules relating 1o the course
division ol subjects in regard thereto including interdige;
multidisciplinary integrated courses in sel
13 the Executive

s of Post-graduare Studies and the

plinary or
recominend
auons in this repard:

utive Couneil,
wche

ted ected subjects and 1o
Council the making of Rewy)
10 appoint, if reyuired by the Exec
views of the Boards of Studics ay
of Examiners in the suly

after considerine the
dtothe Academic © i Bo

a Academic Coungil. Boards
: et or subjects relating 0 Post-praduare Studies
Bjects for doctoral the ! )

meliudine e « .
metuding the su SIS and for prizes und medals:
(“0 f\..{j.“}.m Axm;h PPOIS o miarmation ds the Acadentic Couneit s
consule BECTSany Jor efficre L‘ll,\.ch:u'gt b s dutes Trom the teach '
deparments. researeh WIS o1 Boards o Siudiess a S
10 conslder any educational muyner el

SIONS OF mal
appropriate authory

tHNeg 1o the Academic Council and
Rerecommendatinng
¥ or officer;

W airive at de -
pertarnmg thereto to the

O BEIRIN CONGC with (he correxponding

SR Couneit for Uindergraduaie
TS o e PUipo o

Siad Shartne e . :
Psharing ideas and cnsurimge co-ordinahon:
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Appmntment o6
the
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of The Selection
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e Eneeetsity
Conpeil

The West Bengal Umversiov of Teachers’ Troining, Lduration
Planning and Adminisiration Ace. 2014,

{Chapter Hl.—Authorities of the Universitv.—Seciions 34-38.)

{xvil) to submit cach year its Annual Report 10 the Bxecutive Council;
{(xviii) to make rules for the transaction of its own business:
(xix) to exercise all other powers and perform all other functions conferred
and.imposed on it by or ander this Act:

(xx) to delegite to the teaching depariments. research units. and Boards of

Studies attached to it the responsibility for such academic matters as
respectively concern such departments, units and Boards:

{(xxi} to consider and dpprove results of examinations leading to post-graduate
degrees. diplomas and certilicates;

(xxii) to recommend to the Exceutive Council the conferment of post-graduate
degrees. diplomas and certificates.

34, There shall be Boards of Studies atached W the Academic Council. The
consiitution of the Boards of Studies shall be prescribed by Statutes and the powers

and functions of the Boards shall be provided by Regulations.

35. There shall be a Finance Committee with the Vice-Chancellor as the Chairman.
The constitution, powers and furictions of the Finance Commitiee shall be provided
by Sttutes and its ,pmcedurc in financial matters, including the delepation of its
powers, shall be provided by Ordmances.

36. '(‘1) A University Professor or g University Associate Professor or a4 University
Assistant Professor shall be appoinied by the V ice-Chancellor, onthe recommendaion
of the Selection Commitice, and the constitution of the Selection Conmmittee as well
as the procedure {or halding its meetines shall be in copsonance with the University
Grants Commission regulations and recruitment rules framed by the State Government
from tme to time. :

(2) Nowwithsiznding anything contrary o the provisions of Umversity Grants
Commrssion regulinons, the nominee of e Vice-Chameelior shall be the head at the
Seleenan Comnnttee. which shall send it recommendations 1 wnting o the Vice-
Chancellor along wittreasoned record of assessment of the persans appeared before 1t

for selection.

37, (1) Al least forr members, incleding two putside subject experts, shall constituie
the quaram for a meeting of the Sclection Commitice.

(2) 1f the Vice-Chancellor dacs nal aceept the recommendition of a Selectivon
Commitiee, it shall refer the recomnendation back 1o the Selection Comumnitiee with
reasons for reconsideration and if the Vice-Chancellor does not accept the yeconsidered
ommittee. the matter shall be referred to the Chancelloy with

views of the Selection «
af the Chancellor shall be final.

reasons and the decision

38. (1) Notwithstanding anything
2 Selection Committee referred fo therein, a University Assistant Professor. Associate
I"vrw"»h;rssa({r or Professor shall be aq’xpnmm,} by the West Bengal University of Teachers’
Trainine. Fducaton Planning and Administration Universisy Councth referred oo

cubosection (1) ol secton 66 on the seeommendation ol a Seleetion {ammutiee,
constied by he wntd Counctbin such manner g s T svhineh shadd e hude o

W one persan, not holdig oy nffice «

l'n'n'i:'al non dodue g the snincad el h the Prafesser or the Assoviate

pion e @ e i proficimder ihe Uinmiverraty
and tosoang s i

1 i - 1 . R R U T PO T
Prosiesaet or (e Assisian Professon. as e case fad Do, il reuclh, nonunasted 0y

{Fancelior

o contained in section 30, until the constitition of




R

THE KOLKATA GAZETTE, EXTRAORDINARY. JANUARY 16, 2015

Letter of
appaininient 10
eachers, olficers
and other
claployees

Termination of
services of
tempoiary
reschers, nificers
and employees.

Stonding
Committee for
wlcction of

feadhiny
cimployvess,

Tritiun!

vy afgd nen-

The West Bengal Universiry of Teachers’ Traming, Education
Planning and Administration Act, 2014,

(Chapter 11l.—Authorities of the Universiry.—Sections 39-4Z.)

(2) H the West Bengal University of Teachers’ Training, Education Planning and

Administration Council do not accept the recommendation of the Selection Commitlee,
the provision of sub-section (2) of section 37 shall apply mutatis mutandis,

39, (1) Every wacher. every officer and every employee of the University shall,
on appointment as such, be provided with a leiter of appointiment containing such
terms and conditiens of appoiniment and duties and responsibilines as may be pravided
by Ordinances. ’

(2) A teacher or an officer or an empioyee appointed against a permanent
vacancy shall be on probation ordinarily for a period ol one year from the date of
such appointment and such period of probation may, at the discretion of the appropriate
autharity of the University. be extended for a further period not exceeding one year,

(%) If, at any time during the period of probation, the probationer’s wortk is not
considered satisfactory, the probationer shall be discharged by the authority concerned.

(4) On sarislactory completion of the period of probation, a teacher or an nfficer
or an employee, as the casc may be, shall be confirmed with effect from the date of
his appointment an probation by an order in writing made by the University in this
behalf and the fact of such confirmation shall be communicated to the person concerned:

me‘@ed that ”;‘ on jmnWlmiOﬂ of the period of probation, na such order of
~onfirmation is made and communicate e e o , )
txcvo mo;nhs of the cxi’nnpic?im’:Ix:’:fnirl)::\:;zfiri:‘; Ef;L ,ptjﬂj‘r‘.t?o‘]k«t’n]t:g within a period of

o cnod ¢ prubaton, the person concerned shall
be dc:c?'ncd o have been confirmed with effect from the date of his appeintment on
probaion:

Provided h{\;thcr that if. pror to the complc;ton of the period of probation, a
teacher or an officer or nfz employee. as the case nay be, desires (o extend (he period
of probation, the Exceutive Council may extend it further by any period depending
on the circumstances of the case.

49. The services of a temporary teacher or officer or employee shall not be
terminated before the expiration of the period for which he is appainted excent qﬁﬂ- :
serving onc montl's notce or paving him one month’s salary in lien the ‘ fI o

T ARl 21 thereof,

41. The Executive Council niay, subject 1o the

, TS Provisions of this Act, provi
Ordinances the constitution of a standing commiee arstand this Act, provide by
of persons for appointment 1o the posts of officers T

of the University and the procedure and (he i
~ e

g committees for selection
and 1‘0 the other non-eachine NSty
10d af 2uch selection.
42, 1 o the case of any dien A
5 l . i ;xl}) dispute between e Univeraty and Teact
Miicer or emplovee of the WErsity. no 1 A “ e e
| Universivy . no final arder has been passed w'(])" e l'mci

1 Pas s ithin a perio
C W mofeere - J
Pute wus referred o the University by such
Lo t:m the request of such Teacher.
nbanal consistine of

ol voe year fram the date on whichhe dis
Feacher, Offieer or emplovee. such hspute shall
R o ’ SRR Sy
Officer or employee, be referred o 4
numcly — e following members.
(1) o Chairman, o he ;
bl harman, W nominated b N y
ad b)Y ‘ihe Yatice iy 5 N : H
Minaer 3 Chancellor in consultation with the
One 3 e S S, -
Gy one perstn © be nominateq by the Court: and
e ) ) o
(111} ONe person 1o be nord ne ‘ 4
o person o be nominged by the Teacher. Officer or employee concerned
) Aa appeat fron an emnlg : .. . T e
J ! employvee nf (he Ui Yy i
YCod Lmversity an a Jdisarplinary g i
e 16 Al Tribmed cet ot ; Yan adisaplinary marter shadl
il and sl be decided and disposed of by the Tril !
S UEPOSKCH o Y O PRk
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The West Bengal Universine of Teachers’ Training, Fdneation
Planning and Administration Act, 204,

(Chaprer 1V.—General Provisions Governing All Authprities or Other
Bodies of the Universire—Sections 43-45.)

(3) The Tribunal may call for any record, report or other mformation {rom the
University if, in its opinion, such record, report or other information is necessary for
efficient discharge of its functions, and the University shall furnish such record. report
or other information to the Tribunal,

(4) LEvery request under sub-sectjon {13 shall be desmed to be a submission o
arbitration upon the 1erms of this section. within the meaning of the Arbivation and
Concilintion Act. 1996 and all the provisions of that Act with the exception of
section 2 ihercol shall apply asccordinaly,

CHAPTER 1V

General Provisions Governing All Authoritics or
Other Bodies of the University

Pisqualifications, A43. (1) No person shall be qualified for election or nomination as a member of
any authority or body of the University or shall continue as such member if he—
(i) 1s of unsound mind, or
(11) 1s an undischarged insolvent, or
(ii1) has been convicted by u court of law for an offence mvalving moral
turpitude.
(2) In cuse of any doubt ar dispute the Chancellor' s decision whether a person is
disqualified under the provisions af sub-section (1) shall be final.
(3) No person shall be entitled to ctand as o candidate for election 10 any
authority or body of the Limiversity from more than une constitwency,
(Y Mo person shall be entided 1 be enrolled as o voter for. or 1o cast his vote a.
an efection o any avthority or bady of the University from more thin one constiuency:
Provided that thissub-section shall notapply in the cose of an clection ol members
af the Court. the Executive Council and the Academic Council.

Pan-time 44. Notwithstanding anything contained clsewhere in this Act. no person shall —

gachers oy parl-
vme non-
tesching suefl not
10 be enfitled w

ta) i he is areacher, not holding any whale-time teaching post. or appointed

foy o specified period, or

> enrofled as . - .
'\“'m‘,ﬁ“ﬁ,,ln b (L) i he is a member of the non-teaching stalf, not appainwed on o rezular
fer : () 4 £
nominated. scale of pav. or notholding any whole-time nan-teaching post. be entitled

to bu envolled as a voter fosar 1o cast s voue aw an election 10 any
awthority or bady of the University ar of any college o7 mstitution alfiliated

o the Lindversity or (o be nominared o any soch suthoriny or hody .

Evplenaidon = Repular scafe of poy™ shall mean pay which. sibject o any condition
prescribed by the Ploversaty, vises by periodicat inercmems om @ mdnimo 1o o
FUIATITI D
1 VO A5, (1) Save as othervse provided s subescotion ¢ wn clecied oF nonmaaied

cenn o i o N Do 3 ‘
ol e ahers member of any authority or hody of the Dnoversity shalt bold offiee for o prerod of
Iour yeurs from the date ol Iis election or nomuoion. as the case may he:

Provided tha i rospec ol 1he first clectians and nommations wedor s Aci. the

SOV R R » o ) )

o ol Gl four vears stall contmence fron the date of the g mecting of s
ot porodd oF 10UE W . R
‘ ! cueh electons it ponunaion-

Spthoriny o i“uu_i)‘ hefd after s
ST IIRINAR

2 ol 1996,
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The West Bengal Universiny of Teachers' Training, Educarion
’ Planning and Adnunistration Act, 2014,
{Chapter 1V —Geaeral Provisions Goverming Al Awtharities or Other
Bodies of the Vnversinve—Srenons 40-49.)

(2) The term of office of mewbers other than ex officio members of any
anthority or body of the University shall be held w0 include any period which may
elapse between the expiry of the said werm and the date of clection of new members
such authority or body o fill vacancies arising by efflux of time.

(3) When elections are held on more than one date, the last of such dates shall be
taken Lo be the date of election for the purposes of this section.

(4) Any member elected or nominated to fill a casual vacancy shall hold office
for the unexpired portion of the term of office of the member in whose seat he 1s s0
elected or nominated.

Cussati

membership in
cuertain Cuses,

Casual vacanny,

Prowevdings nal
ter B aovalpbity
by wasomns of

VAN Y

Elegiian
Pt

46. (1) When a person is qualified to be a member of any atthority or body of the
University by virtue of his membership of any other authority or body, he shall cease
0 be a member of the authority or body of the University when he ceases to be a
member of the ather.

(2) When a person is elected or nominaied q

s amember of any authority or body
of the University from any constituency,

he shidl cease 10 be such a member when he
ceases 1o helong 1o that cansuuency.

47. (1) Any casual vacancy amon authority or body
of the University shall be filled, in such manner and within such tme as may be
prescribed. by election by such authority or hody of c

: a person representing the interest
which the member. whose seat has become vacant, represented.

2 1he elecied members of any

{(2)Any vacancy among the nominated members of any authoriyy or body of the
University shall be filled, within such time as may*be prescribed, by nomination by
the person or authorily that nominated the member whose seat hus become vacant.

(3} Vacancies arising by efflux of time in the seais of elected members of any
autharity or body of the University shall be filjed by election 1o be held on such dute

: 1extended period as the Chancell
ovder made e behal L specify, from 1he daie

or dates, not later than six months or syed

ar may, by
: ! on which the YACHNCICS arse, as the
Vice-Chancellor may fiv,

48, MNo oact o proceednie ot the Upiver I o1 o
: v ers P

, ANy QUi ool (e
Civeraiy shidl be deemed 16 e vl ey 1 ) Y o1 hady of (he
1 v by e

ason of the eyyage
~orthe ipy

OF VATANCICS 10HE 1y 10 be ahidity of 1]
z UMY O 1he

nec ol VAaraney
Clection alany of the members.
Explotaiion —J-or (he avordance of douby it s dectared

:mlhmil_\,‘ or body of 1he tJnl\'(_—ir‘\‘::‘\v(htLl ot whee 1
. body ix Somstituted for ‘ e
orappeintment not heing for any e

‘ , . herehy
office ol any member of anpy ] ¢
caunot be fifled up.

count of any ¢l

when suchanthory o

¢ st time, 07 g

sl g ™~ . e V.)
4500 13:1};]1)]“‘ 1 CCclion

C 3 : T Shall he deemied 1o he o« onn.
e the office of such merber unti} such election (gl e« S sredtabe g vacancy
made. ARES ple or such ap

pointment is

2. (1) There <hall he an Electiny Tribun
a® e whathior any person ix ¢

Beer duly cle

al o which sh

Al he referred
under this .

ded or nOmInated.

hady of tie T rein

ARY QUesiiog
won o s

5 . At for election o NOML
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The West Bengal Universiry of Teachers' Training, FEducarion
Planning and Administration Ach, 2074.

(Chaprer JV.—General Provisions Governing All Autherities ar Other
Bodies of the Universiry—Seciion 50.—Chapter V.—Funds of the University.
Accounts, Audin and Inspection—Sections 51, 32.)

(2) The constitution of the Election Tribunal shall be such as may be preseribed.

“any clection of members W any authority or body

(3) 1. during the progress of ‘
d that such election is vinated by

of the University, the Election Tribunul is satisfie
fraud or corrupt practice. the Flection Tribunal may make an order annulling the
proceedings in respect of such election or any part thereof and direct fresh proceedings
10 be staned, in accordance with the provisions of this Act, rules and the Siatutes. the
Ordinances and the
such order of the.Election Tribunal shall be final.

Regulations. from such stage as may be speeified in the order and

50. At a meeting of the Court, the Executive Council, the Academic Coungil or
any other autharity or body of the University, the person presiding at the meeling
gh;]n not vate in the first instance, but shall have and exercige a casting vote in the case

of an equality of votes.
CHAPTER V

Funds of the University, Accounts, Audit and Inspection

51. The University shall have a fund o be known as the University Fund 1o which
shull be credited—

tay all 1s income from fees, Nines. donations and endowments:

(b) contributions or grants which may be made by the Cenwal Government
or the Siate Government or the Govermment of any other Stae or the
Iniversity Grants Commission or the Al India Conneil Tor Technical
Education on such conditions as it may impose:

{c) any other contributions or grants or loans and advances:

(d) money received from any other source whatsoever;

{3 allits incame from fees. fines. contributions. donations. Joans and advances
and from any other source whaisocver. The University may also create,
by Ordinunces made in this behalf, separae special funds for the
administraion of Students” Welfure. Endowments. Donations and Gifts,
Trust or specitic grants ov grams for other speciul pumposes.

52. (1) The budget of the Umversity showing the receipt und expenditure ol ithe
Linversity on different sccoants shall he subrmued 1 the State Government an feast
three moantis befure the end of the finmncal yvear for approval

i7y The State Govermment <hail o Jeast one monts betore the ond ot 1he
Vinaneial year commanicwte vy gppros al o othens se of the badgerod the Tnnersay

Provided i the Stae Government <halll froom e wonme. redeise grnits to the
Lign ersity o aneur expendiare Gl the bodgets approved

12) I no communication is sent o the Universiy by the Stde Governmen
within the period as aforesad, the budget shall be deemued 0 have been approved by
the St Government,

(1) Notwithstanding anything (o the contrary contamoed 1 this Act the Universiny
<hall not except with the prior approval ol the State Government. incuriny expendituie
anany amaunt in excess of amaunt specified in the budget on that aceount

Pravided tun no such pror approval shadl be necessary m respect of amy expendiune
ori ity scheme noet provided i ihe budgs ol such expenditure st by the Uirversity

aul ol s W resOuTTes
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The Wesr Bengal Universite of Teachers™ Trang, Edvcarion

Planning and Adminsirenion o 204

(Chaprer V.—Funds of the University, Accounts, Audit and

Inspection.—Sections 53-35.)
Provident Fund. 53. Any provideni fund instituted by the University for the benefit of its teachers,
officers or employees shall be governed by the provisions of the Provident Funds AcL.
1925, as if such fund were a Government Provident Fund and shall be maintained in
the State GovernmentTreasury, and the Executive Council shall have power to frame

Ordinances. not inconsistent with the provisions of thal Act, for the administration of
the fund.

54, (1) The Annual Statement of Accounts shall, after examination by the Executive
Council, be subjected 1 such audit as the State Government may direct.

Annual Accounis
and Audit

(2) Such Anpual Statement of Accounis shall. wgether with vapics of the audit
report thercon. be submitied 1o the Court and to the State Government and- shall
thereupon be published by the Court.

(3) The University shall have a continuous internai audit, and the report of such
audit shall be submitted w the State Government as soon as possible after the end of
every financial year,

{4) The Statc Government may require the University to supply 10 it any

information in regard to the accounts and the budget and the University shall comply
with such requisition.

Inspection. 55. (1) The State Government shall have the right,—

{2) to cause an inspection, 10 be made by such person or persons as it may
direct,— '

(i) of the University, its buildings, laboratories. libraries. museuns
press establishment, workshops uand equipment
pIment,
i) uf any gollrsgc or istitubion makntained by or affitimed 1o the
University. and ) ’
i mto all alfaire of the Universie i
H HU] 1“ tiairs of the University and of such college or metitution
. At ey s ! -
11n.<_vn‘|. IHF exammiton and other work conducted or done by the
SIIVErs LY o such callege or matituiion: and
th) 10 cause an f"“{”“{? 1 he made 1o the meone, CXpenilue. properics,
assein L‘m«,l i{.;hx!uw:i“nl the University and of anty college ar imxtinntion
mantained by or affibiated o the University,

(2) The State Government shall. in every such case of inspection ar enquiry. give
. . M. Y Y e PR . - e

previous notice to the University ar to such collepe or institution, s the case may be

of itz intention 10 cause such inspection or enquiry. B

(3) The State Goavernment shall communicate 1o the Court and the I xecutive
Council or ta such college or institntion, us the case may he. it views an the p u‘ .‘\‘L-
such mspection ot enquiry and may., afler considerimi the op'iizit'nﬂsf m,f esults of
the Executive Council or of such college oy ins.timt.im;tlwr(-‘“ o the
or such college or institution regarding the action wl <
i 1o be waken by ihe University or by sych colleoe or instintion | rs
concerned and the University or such ‘:.nllc.«.zr* o1 in\:hu\l':')X’UT'UMMH e mdﬁln\
Covermment within suclodme s the Sgae (\':;&3\'&1‘1111\1011 “.“‘.\. “H ‘CP,Q” ' the 51
Goproposed 1o be taben or Ris been ke i%\' the “'n“hl?\..*‘\ \dmxu_ e
Hiblahon 0 give eifeet such advice af the e e

Cownt and
: on.advise the Universiny
nchthe State Gonvernment consider

Al
action which
t ot by such collewe o
! Stae Guvernment
1) The Sene Goveomess pye

. alter considenme the e
T 0 sach cad .
b e Pnrdher acion e nengere oo
- EEE RS I SN
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Statutes.

MHow o muke
Statutes.

The West Bengal University of Teachers’ Training, Educaiion
Planning and Adminisrration Act 2014.

(Chapter Vi —Sranes, Ordinanres and Regulutions.—Seciions 50, 57.)

CHAPTER VI

Statufes, Ordinances and Regulations

56. Subject 1o the provisions of this Act, Statutes may be made 10 provide for all
or any of the following malters:—
(a) the declaration of posts as posts of afficers of the University:

{b) the establishment of authorities of the University:

(c) the powers, duties and termis and conditions of service of the officers of
the University in so far as these have not been specifically provided for

in this Act;

{d) the constitution, powers and duties of the authorities of the University in
so far as these have not been specifically provided for in this Act:

(&) the rules and procedure for holding elections to the Couit, ihe Executive
Council and other authorities and bodies of the University,

(f) the terms and conditions of affiliation or recognition of colleges or
institutions. including terms and conditions for continuance of such

affiliation or recognition and rules for disalfiliaton or withdrawal of

recognition of such colleges or instintians:

(g) theterms and conditions of recognition of colleges as professional colleges

or antonomous colleges:

(h) the constitution, powers and functions of the Governing Bodies of colleges,
other than Government Colleges:

(i) the terms and conditions of service and the mintmum emwmoluments for
posts of Principals. Teachers and such othér employees as the University
may deem fit, of all affiliated colleges. other than Government Colleges.
their duties and responsibilities and disciplnary actions fornegligence or
violations thereof;

{j7 the rules of Provident Funds for Teachers of colleges, other than
Government Colleges:

(k) the halding of convacations w confer degrees, titles, diplomas, cortificates
and other acadermic distinetions, including honorary degrees and
distincons:

(1) the conditons for the registranon of gradogties of the Tuiversiy and for
the maintcnance of aregisier for regisicred graduates:

() the minimum qualifications for wachers and officers ol ihe Uiniversity:

(n) all other matters which under this Act are required 10 e or may be
provided by Statoles.

Council may of its own motion, and shall. when required

Staute and submit the sume to the Court. The dralt
e Court at 4 mecting or weeiing o be held

57, (1) The Exccutive
hy the Courl. make o draft of any

50 cubmitted shall he considered by

within a perot
as the said period).
pefore the ©X ,
a1 the bmd.
s o amends the ¢ |
o 1" 1.’11‘ i of the Cont i
(RS -

1 of six weeks from the date of such su bmission (hereinalter referred 1o
SIX . g

i the draft so sub |
| period by a majarity of the wial number of s

s ited shall, unless rejected or umended by the
RYsle fect d
piry of he saxd
e deemed w have
s e sent Pk 1o the Bxecative

Court ' heen passed by the Court 1 the
wpre gejeing . S
pembers 8 < rafiof any Staite

reconsideration Thereupon ihe Pxecutive
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Ordinances

The West Bengal University of Teachers’ Training, Lducarion

il

Plapning and Adminisiration Act, 2044.

{(Chapter VI—Siatures, Ordinances and Regulations.—Section 58.)

Council shall reconsider the draft and resebmit it to the Court with such changes as it
may deem necessary. On such resubmission of the draft, it shall again be considered
by ihc Court at 2 meeling to be held within a period of six weeks from the date of such
s&bmission thereinafier referred to as the Tatter period) and the draft so resubmitied
shall, unless rejected by the Court before the expiry of the Jatter period by @ majority
of the wtal number of its members existing at that time, be deemed o have heen
passed by the Cowt without any amendment. or be passed by the Count with such

amendments as stmay deem it 1o make therein within the latter period and by the
same majority as Woresatd.

2y A Stawute, passed in (he manner provided in sub-section (1), shall be
presented to the Chancellor for assent and shall come inwo foree on being assented to
by the Chancellor in consultation with the Minister.
{3) A Stuue shall remain in force until repealed or amended by a new Statuie
similarly passed and assented to by the Chancelior.

58. Subject o the provisions of this Act and the Statutes,

Ordinances may be made
to provide for all or any of the following matters:—

(a1 the admission of students to the University and the col

leges affiliated ro
or recognised by it and their enrolment as such:

k=

(b) the fevy or fees in University Colleges and in University Laboratories;
{¢) the conditions of residence and rules of discipline of the students of the
Univeraty, metuding sindents of the coileges alfiliated 0 or recognised
by soandahe levy of fees fir residence in halls:

(1 the appomtment of Teachers, officers and employ
their emaluments, their dupes and
service, in so far as th
Actorin the Siatutes:

ces of the Umversity
other terms and conditions of their

-

¢ have not been specifically provided for in this

5 IS : y I’ T P ST I » 1 ¥
(&) u‘lcs tor the insttion of Provident Fund or ather funds for the henefiy
ol the teachers, officiys and employees of (he University:
(fy iuim ipr the establishinent mmintenance and Manase
"I.Jidl'lfi‘vs., lev.f:rsny I\f]u:\;eun‘}s;, halls and other U;}i
tor study, research and residence:

ment of University
Versity institutions.

—

e

rules for the recognition of libraries, laboraor
esearch and residence

mstitations {or study. ¢
mamiained and managed by

e, musenms, hosiels, and
- other than those cstablished
i University: |
(y sules for the taking over of the management of
college of mstitwion other than a Gave .

ancadfiliaied o 5 FCCnung
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(k) rules for the impesition and collection of fees. fines aud other dues payable
to the University:

(1) the duties and functions of the Teachers of the University including the
Heads of Departmients;

(n1) rules for the registration of students;

(n) the appointment, duties and remuneration of examiners;

rules for the admimistration of gifts, endowments and benefactions, and

for the institution and award of fellowships. travelling fellowships

scholarships, studentships. stipends, burzaries, exhilitions. medals and

(o)

prizes;
rules and procedure for accepting grants and for raising or accepting
touns other than [oans from the Central or any Swate Government or the

(p)

University Grants Comnussion:
{q) all other matrers which under this Actor the Stututes are required 10 be
or may he provided by Ordinances.

How to make 55, (1) The Executive Council shall take into considerauen drafts of Ordinances
Ordmanees proposed o be passed, after notice thereof bas been given 10 the members of the
Executive Council at Jeast three weeks in advance of the date fixed for ransideration
of the same by the Executive Council. The Vice-Chancellor may direct a shorter
notice 10 a magmr which in His opinion is of an emergent nature.

(23 An Ordinance shall be deemed 1o be passed by the Executive Council if it s
agreed to by u majority of (he total number af members af the Executive Couneil

existing at the time.

(33 An Ordinance passed by the Executive Council in e manner provided -

hereinbefore in this sectian shall be submitied w the Chancellor for asseni and shall

come into force an being assemed o by the Chancellor and shall be reported 1o the

Courl at its next succeeding mecning.
{4y The Chascellor may direct that the operation of any Ordinaoce shall e
suvpended unnl such ime as ghe Conrt has had an opportupity of considerie the

cane.

151 An Ordinance shall, uinfess cancelled or modshied by the Chancellor, remain

vrec uptil repeided of amended hy ¢ new Ordinance similarly passed and broug )y

in |
o foree.

CReantaions. 6. Subject to the Pravistons of this Act und the Statwies and the Ordinances,

seculations may he made w0 provide far alt ar any of the following maners:-

(&) the powers and functions of the Boards al Sindies:

() the funcions an
cirlleges and msiutons othweri

imiseion o the different courses ol study and

{ duses ol Teachers” Councils m Universives and in
han Government Calleges andinsinutions:

{c) the conditians for ac
examinaiions of students:

(3 the rules foa the condut of [igiversity oXatntions
ey the coitees of sty and e dn 1S100 of cubocts L Hue recommoendations.

waliy € ool 1o Posi

crdiaie Studies o the Ceanal o

KT OFTEN

Eiis o bt Siidpe won ot
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—Chaprer VIL—Miscellancous and Transiiory Provisions.—Secrion 63.)

{1y the minimum qualifications for Teachers of the University as per guidelines
of the University Granis Commission or any other apprapriate authority:

g1 all ather matters which under this Act or the Stawutes or the Ordinances
are fequired w be or may be provided by repulations.

flow o make

61. (1) The Executive Council or o Cammittee appointed by it shall take into
resulatinng

consideration drafls af regulations, consistent with this Act and the Statutes and the
Ordinances after notice of i.he‘_pmposed regulations has been given o the members of
the Executive Council at least three weeks in advance of the date fixed for consideration
of the same by the Executive Council or the Committee appointed by it. The Vice-
Chancellor may dircet a shorter notice in a mailer which in his opinion is of an
Cllltlfgﬁil][ nature.

(2) A regulation shall be deemed to be passed by the Executive Counci if it is
agreed (0 at a meeting of the Exccutive Council by a majority of the toral number of
members of the Executive Council existing at the lime. A regulation shall come into
force immediately on being passed unless otherwise directed by the Chancetlor.

(3) The Court shall have the power, by a resolution passed by a majority of its

otal mumber of members existing at the time, 1o cancel or mpdify any repulation.

(4) A regulation shalll unless cancelled or modified by the Court under sub-
sechion (21 remain in foree unt

Prepealed or amended by a new regalation sinularly
passed and brought e farce. ‘

62, (1) The Siate Governiment may muk

¢ rules foarthe purpose of carrvin
Rules of the provisions of ihis Act.

g ou any
(23 Every rules made under this Act shall, as soon they are made, be luid down
before the State Legislatire while it 1S 10 Se88i0n.

CHAPTER VI

Miscellaneous and Transitory Provisions

3. 11) The Vice-Chaneplle S, , P e
()' by The Vice-Chancelior of with the appraval of the Vice-Chancellor, the
Dekeation Registrar. may. subject 1o the

provisions of this Act. delegaie such of his powers or
Y T nngle ovided by the Statutes

adminisitative control

duties conferied or posed by Tihis Act as may he I
o an officer of e Limversipy ander Jix dlizee

\ 1 i CHTeCt
E2) Subject 1 the Provisicns of ths A
Pt e Conn iy, delegiie any of T Proney

. ) Faw duties, conferme
e undier this Apy

d o imosed
1) '

1 thy \"'icr-(‘i‘a:m-.':c!h’n’.
(1) thie

OF
“evative Couneil, op

() g HICC Cconst
§OVIIIRICE constituted fram AMONg s awn member
€118 Dw cmbers, or
UV committee appoined ©
dLhmmitee appainied in aceocdance wirh 1he Statutes:
Y ihe Taeen

.\’L'(l”‘)(!.lﬂd (R {8 s ¢ h i <40 H

. | b l 1 L alyy of i1 no C H

2 ! tis WETS (Of d it
‘ N ) " O\ LLEEN . £2ODIE H..d
D U B R Sl Uﬂl](,l l]!l\ i\’(.l. [RER

11 the YICe-Uhance oy, or

,M"
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(ii) a commitiee constituted {rom among its own members. or
l.,A o A T . o
(i) a (.‘O.mﬂﬂﬂbt. constituied in accordance with the Statutes or tl
Ordinances. or e
(iv) the Academic Council, or
(v) the Finance Committee:
} the Academic il may dele i
() the A,ud.emm Council may delegate any of its powers or dulies. conferred
o or imposed by or under thiz Act. to— et
{1) the Vice-Chancellor. or
(I'i) a commiuice constituted {rom among ity vwn members, o
. Ik hers, or
(iti) « commitice consttuied in accordance with the regulatio
! | a : pulations. or
fivy any of the Biard of Studies:

(dy the Finance Commitiee may delegute any ol ns powers or duti
N o ) e yu h AW ES U sy
conlerred or imposed by or under this Act, (o e

(i) the Vice-Chancellor. or

{i1) a committee constituted from am i
‘ onstituted {rom among 1ts own members.,

Completion of G i P TSIy . .
conrses Tor 64, (-_]) I\Ot\..v.uh.\td.ﬂdinganyi;hmg.conuuned in this Act, the Statutes, the Ordina
students u and the Regulations, any studerntofa college affilinted formiery o any Oi'h I J,r('.m‘mwg

3 yioany cr [')[\"CI'Sii\-',

collepes WO Was Slud\ 1 n 4 i ‘ -
x £ % ying any exs ( £ H: . “Uni )[ Sad Upon adm e}
i eXaminauon « fsue C){}le {.[ll\'L]Sl ¥ h' l H1 A i 1
> o iora 4 g 188100

affiliated 10 the
former of such college ivileges of verst
: Mleve to the priviieges . ers o
University. of such coties o the poi eges ofhe Unxyrmty, be permitied @ complete lis cowrse
npreparativn thereof and appear for examinations conducted by the former U S coutse
s er University

” ] ()1 i0r ]Lh {Ud(‘.’l] 8, EX( i i > i
R L B 11, EXaNUNG R ac i i
C i 51 s 1whans i 1.1(_(.L)ldanck \’\‘1{]] th(

or the University sha

curricula of study 10 force in the former University £
siud] : armer L sity for such period ay

: such pertad as may be

determined.
(73 Fvery student carmying aut bis course of study m the David Hare Trag
.. i p e B - i are o M
College affiliated W the University o umng
Act, shall contnue 10 e repistered undei the University of Caleutta and shal)
v . - aand shall be
o complete his course in he
Al Caleuti o the University shail hold. for such studen
o StUGens,

f Calewtta, on the date of coming | '
m the date of coming into force of

this
permitied t
conducted by the
cymminanons in
Calcutta for suc
the University of Calcutly.

prepagition thereod and appear Tor examination
ANt AT

Liniversity
accordance with the cwrricnla of stody i foree inthe University of
. ‘ . - : OTSELY O

|2 period as my e determined hy the University in consultanon will
A msulation with

lor shall, within thret manths front the dute of publication of
- ] C

Transitary 65, (1) The Chanee

pravisions and . ] D R i T ] :

sepest ihis Act in the Qfficial Gazele appoint a person ta be the ¥ ice-Chancellor under sub
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Boards of Swdies in accordance with the provisions of the first Statutes. (he first
Ordinances and the first Regulations of the University as framed under sub-section
{(2), as if they had already come into force.

(4) If, for any reason,—

{a) the constitution of the Court, the Executive Council and other bodies
referred (o in sub-section (3) cannot be completed within the period of
office of the first Yicc— Chancellor appointed under sub-section (1), then
-on the expiry of such period, the Chancellor may in consultation with the
Minister, on such terms and conditions s he thinks fit, appoint the first
Vice-Chancellor whose peried of office has expired or another
person to be the Vice-Chancellor for the purpose of this section for such
period not exceeding two years or his attaining ol sixty-five years,
whichever is earlier. as the Chancellor thinks fit. or

(b) a vacancy oceurs in the office of the firg Vice-Chancellor before the
expiry of the period of his office, then. the “haneetlor may. in consuliation
with the Minister, on sneh terms and canditions as he thinks fit, appomnt
another person 1o be the Viee- Chancellor for the purposes of this section
for the unexpired poriion of such period or such i'drthcr period not
exceeding three years or his altaining of sixty-five years,
whichever is carlier, as the Chancellor thinks fit, and references in this
Act 1o the first Vice-Chancellor shall be deemed to include references (o
the Vice-Chancellor appointed under this sub-section,

(5) The State Government shall, by nortification in the Official Gazerze, appoint a
date and on and from such date the Court, the Execulive Council, the Academic
Council and the Boards of Studies shall commence 10 exercise their respective functians
and the first Statutes, the first Ordinances and the first Regulations of the University
as framed undey sub-section (2) shall came into force and shall be the first Statutes.
the first Ordinances and the first Regulations of the University.

01 The first Statmes, the Tirst Ordinances and (e first Regulations of the
Limivorsity shall remain i foree aniil new Stiotess new Ordinances and e
Regulations are made under the provisions of this At

7y The first Vice-Chuncellor may subject o the approvad of the Chancellor,
appoini such adminisirative. clerical and other stafT a3 he deems necessary for giving
effecr wthe provisions of this secion.

(5) (@) All propenies and all rghts of whatever kind used, enjayed or. possessed
by, alb interests of whatever kind owned by or. vested in or. held in trust by or, for the
existing eollege as well as Habilities legally suhsisting against the existing college
shall pass (o the Umiversity as constituted under this Acl

(b) Al sanctioned posts of the existing college shall stand transferred o the
University and all Government employees emplayved in the College will continoe to
function vader ihe Universiny in theiy existing capacities 1l sueh e the posis are
actually NHed up b the Thversity orthe incumbenis are posted elsevwhere by appropriate
Cionveernnent Orders or Morificanons 1o be rasucd from tme 1o time. The soid
Govermpens emplovees during ther feinre e Phaiversity will vontimse b 2ngos

ranteces gpont the sanre oo sind Conditionss ol wer e i gl
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same rights and privileges as to pension, gratuity, provident fund, savings cum group
insurance scheme and other matters as they would enjoy as the State Government

employees:

Provided that the State Government may consider creation of appropriate number
of cadre-specific supernumerary posts or shadow posts under the aegis of Higher
Education Department or Education Directorate to protect the interest of these

Covernment employees,

(e All Govermment emiployces including teachers. Jibrarians and non-teaching
staff who have been employed in the existing college or. we liable 1o be posted 0 the
existing college shall be given opportunity 1o exercise their option for being considered
for selection in the University services in a phased manner as may be decided by the
State Government by issuing of suitable orders or notifications from time (o time :

Provided that the last date for such option shall not be later than one year after the
appointed day:

Provided further that no employee wiio has opted for being considered for selection
in University services shall be debarred for selection in University services only on
the ground that he has already exceeded the upper age limit for recruitment to the

concerned post.
(9) On and from the appointed day:—

(a) section 66 shall stand repealed and thereupon the West Bengal University
of Teachers” Truining, Education Planning wnd Administration Council
referred in sub-section (1) of the said section. and all bodies and all
committecs constituted by the said Conncil. shall stand dissolved:

by all colleges and institutions of whatever Kind established. mamtained or
managed by any other University and affilinted o or recopmised by thal
University prior to the appointed day shall bt deemed 1o be colleges or
institutions estublished, maintained or managed by the University under
this Act:

(c) all affairs. functions or activities of the University, including studies and
examinations, commenced and in progress before the appointed day. shall
be deemed to be in pragress as if they had been commenced by the
University under this Act,

{d) all things done ar deemed to have been done. and al} wetions tken or
deemed to have been takest and afl appomiments made i relation 1o any
college or instiiwtion referred 1o 10 clause (b or under any faw in force
for the ume being. shall be deemed o he things done or acdons 1aken or
appomntments made by the University under this Act as if this At had
heen in force when such-thimgs were done o actions takel ur such
appotmiments prades provided that unul the apponied day references 1o
the Vice-Chancellor under any such taw shall be deemed o be references

“to the st Vice-Chancellor undes this Act

(10) In constping the provisions of section 17, seciion 20 Sevion 22 and section
24 and 1n consuning the provisions of the first Statwtes. the first Ordinances and the

Regulations of the University in relation 1o the constitntion. under this section. of the

. - - . - " . - e
Court. the Executive Council. the Academic Couneil and the Boards ol Swdies,
references 1o the Heads of departments of teaching ol the University. the Uiniversiny

Professors University Associate Professors. Tniversite. Assisiant Frofessors. apd
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teachers of the University shall be deemed to he references 1o the persons h()ldﬂﬂé’
offices respectively as the Heads nf teaching Depzmmcms: Prpfessorfs, Assgczulc
Professors, Assistant Professors and tcachers of the University, if any, smmediately
before the date of appointment of the first Vice-Chancellor.

(11} The provisions of the secrion shall have cffect notwithstanding anything to
the contrary conained elsewhere in this Act or in any other law.

i 66. (1) With effect from such date as the Siate Gavernment may, by notilication in
Waest Benga ) L) ! o
Luwuisity of the Official Giwette, appaint. and untl the
Tenchers R

appointed day ol the powers and functions
of the University. the Corm the Frecutive Council the Academic Coungil, the Boards
(S5 S N LS W) he R o

Trorg: .
fdacaten

( " of Studhies. the Finance Comvmitice and ali ather authonties 10 be consiituted ynder
Planenng and - (6] I Ao, o . S e e A rap o fo
Administrstion this Actor the Statetes or (e Ordinances shall. respectively, be exercised and perforned
Council. o

LN N . T sl AP S
by a Council 1o be known as the Weg Bengal University of Teachers Training,
Educatien Planning and Administration Council,

(2) The following shall be the members of the Council;
(1) the Chaneellor;
{11) the Vice-Chancellor:
(1i1) the Pro-Vice-Chancellor
(L‘iv) the Secretary. Department of Higher Edacation, Gov
Bengal or his nominee not below th
Gavernment of West Bengal;

ramznt of Weg

¢ rank of Joim Secretary 1o the

(v) the Secietary. Depurtment of Schaol Educarion. Government of West
Bengal or his nomince not helow the rank of Joim Secretary (o the
Government of Weg Benunl: .

fviv the Scorctan Prepartment of Teoh Mning,

meal Fducation and
Government of Wegg HBeng low the rank ol Join

cil or By omines ot he
seeretary o thie Govermuneny of Woest Renpal,

ance Departniepy, Covernmeny of West Bengal o his
rominee noi below e rank of Joim Seeretary o (he Government of
West Bengal:

(vi) the Seeretary, Fip

(i) Seererary, Madrasah Fducation Depurumen. Governmen ol Weg

{ Benpal:
est Bengal S

{ix) Member Secretary, W ae Council of Hig
sengal Coungil of Hig
(x1) the President, Weg Benagl Madrasa

stBengal Bosed of Sccondurv Ed
Uxii the Prosident, West Benag) Couneil ’

her ]i.«.h.lcuii«:m:
her Sr:cond;u'y Edue;
h Education Board:

) the President, Ws i Won:
1) the Presidens. We Ueation
for Higher See

140 {iftee
DROWHR (e

fxivy ot dess vhay ten

Chimcel)

ondary Edueation:

N PCrsons nomyy
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(3y The [irst Registrar, the first Finance Officer. the lirst Controller of
Examination and such other officers of the University iincluding technical persoune)
as may be required 1o be appointed from time o tme shall be appointed by the
fatian of a commitiee consisting of the Vice-Chancellor as

Counci) on the reeommend
ouncil, a nominee of the Chancellor and o nominee 0f

Chairman, a nominee of the €

the State Government, and subject Lo the supervision. direction and gcneral control of

lor, they shall exercise all the powers and perform all the duucs
hem by or under this Act, or delegated to them hy the

the Vice- Chancel
conferred and imposcd on |
Vice-Chancellor.

{6) The Council may, subject to the approval of the Staw Government, appoint
such administrative, clerical and ather staf [ (including technical staff) as it deemsy
neeessary for giving effect 1o the provisions of this seclion.

(7) The Council may, with the approval of the Chancellor. delegate any of its
powers and functions o such body or bodies as may be constituied by 1l Lo carry on
e Tunctions of the Court, the Exceulive Council, the Acadenic Council. the Board

af Studies, the Finance Committee and all other authoritics to be constituted ander

this Act or the Statates or the Ordinances:
Provided that such delegation shall not prevent the exervise of any such power or
discharge of any cuch functions by the Council.
tay ia; (1 The Chancellor. o in his absence tie Vice-Chanceellor, shali preside
A the mieetines ol the Couni b
(i) wwenty-five percens of the members of the Council shall be a quorum
for a mecting ol the Coungil:
(h) pwenty-live percent of the members of anyBody consttoted by the Council
shall he aguoruim for i meeting of such hody,
(91 No act or proceeding af the Counci) or of any Bedy constituted by i shull be
invalid vr called in guestion by reason ol the existence of any vacancy. inital or
subsequent in the Councitor in any Body constituted by the Counctl, as the case may

he.

(10) The oiher provisions ol this Act shall, if in contlict with the provisions of

this section, siapd modified w the extent provided in this section:

Provided g nrhing in this suh-section shall effect the power of the Chancellor

o the Vieo-Clygnocethor andes s At
I vgegney oocuns i e offce of the Vice-Claneelbor by reasan af deatit,

resignation or expiry oF hi~ office o otherwise, the s shail be filled up by the

Chanceltor in consulizion with the Minister,

Council oceurring by reason ol death. resignation or

{123 Any vgoam:) in the
he Chancellor in consultation with the Minisier and

atherwise shal] pe fitled up by 1
the Viee-Chaneellor. in so faras such [illing upt is not inconsistent with the Provisions
ol this section,

of the other provisions ol this Act any difficnlty arises in

CE3Y 1 by reason
ans of this section. the Covncil shall refer such Jifficulty o

2iving ellect w the pn‘)\-’iSi

tic State Goverpment which may md
¢ section. as appears 10 iUt be necessary or expedicnt for

ke such order or do such thing. not inconsistent

with the provigions of thi

removing the difficolty
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Planning and Administrarion Act, 2014,

{Chapter VIl —Miscellaneous and Transitory Provisions.—Sections 67, 68.)

67. The State Government shall have powers to give directions to the University
for any purpose not inconsisient with the provisions of this Act, which the Universiy
shall comply.

68. 1f on account of any lacuni or omission in the provisions of this Act.or for any
ather reason whatsoever, any dif Ticully arises as (o the first constitutions of any uull‘mr‘u'y
or the University under this Act or otherwise in giving effect o the provision of this
Act, the State Government, 45 Decasion may require. may by order do anything which

- appears 1o it 1o be necessary fof the purpose of removing the difficulty notwithsianding
> wding

anything o the contrary contained ¢lsewhere in this Act or in any ather Jaw.

By order of the Governor.

MALAY MARUT BANERIJEE.
Seey. 1o {[]F' Govt. of West Rengal.
Law Deparmment.

e ——————
. S treer s . RS A —_—
Published by Law Depinnen, Goveranent of West Beagal and —— T

Primed al Suraswaly Press 1 - o R B .
wd al Suraswaty Pros WddGovermnent ol West Bengal Boterpriser, Kollag 7, 03
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